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SHRI B. K. DASCHOWDHURY: 
What about monthly advance?

MR. SPEAKER: That is all.
SHRI JYOTIRMOY BOSU: In the 

Business Advisory Committee we have 
mentioned about the closure of 201 
small-scale bulb manufacturers.

MR. SPEAKER: I have allowed
you one subject under Rule 377. Don’t 
take up too many things. You make 
xt a daily practice.

SHRI JYOTIRMOY BOSU: What
can we do, Sir? We are on daily wage 
here................

AN HON. MEMBER: Daily allow
ance.

MR. SPEAKER: You are taking up 
too many things. Now, we will re
sume further discussion on the Orissa 
Budget Demands.

SHRI RANABAHADUR SINGH: 
(Sidhi): Mr. Speaker. I want your 
guidance in one matter. I raised a 
matter on the 26th of last month. 
This is regarding the shortage of 
diesel oil for supply to farmers in 
Madhya Pradesh. There has been no 
statement from the hon. Minister on 
that point ..

MR. SPEAKER: I will be asking 
him to do that.

Now the House will resume further 
discussion on the Orissa Budget De
mands.

13.04 hrs.

STATUTORY RESOLUTION RE. 
APPROVAL OP PROCLAMATION 
IN RELATION TO ORISSA, ORISSA 
BUDGET, 1973-74—GENERAL DIS
CUSSION. DEMANDS FOR GRANTS 
ON ACCOUNT, 1973-74 AND SUP
PLEMENTARY DEMANDS FOR 

GRANTS, 1972-73—Contd.
SHRI P. GANGADEB (Angul): I 

rise to speak on the Budget Estimates 
of Orissa, now under discussion. It is

a matter of great concern that the 
State budget is chronically in deficit, 
and the ordinary expenditure on reve
nue account is as much as Rs. 167 
crores against the revenue receipts oi 
Rs. 123 crores.

What is even worse is that the plan
ning expenditure both under revenue 
and capital account has been more or 
less stagnant. The implication of this, 
in an under-developed State like Oris
sa is more than self-evident. The 
capital outlays on account of the State 
Plan as well as against centrally 
sponsored schemes are only a drop in 
the ocean. We see that Orissa’s per 
capita income is only Rs. 467 as com
pared to all-India aberage of over 
Rs. 500. While the State has ample 
mineral wealth, forest and agricul
tural resources, people are still poor 
there. Therefore, what I wish to high
light is that the condition of the peo
ple of Orissa can be ameliorated at a 
faster speed only if the Central assis
tance to the Slate is substantially in* 
creased for the development purpose. 
At the same time the State itself 
should gear up all its energy for ex
ploitation of more resources for more 
development. Also at the State level 
there should be proper use of strict 
financial discipline so that the best 
results are obtained within the limited 
resources at their disposal. Under the 
present situation in Orissa the battle 
of development has to be fought both 
on the economic and social fronts. To 
my mind the political instability in 
that State which has been facing over 
a decade now has been responsible 
for the slackness in the State adminis
tration. In this way, I wish to submit 
humbly that the Central Government 
is also to be made responsible for its 
inadequate guidance to the State's 
problems..

Orissa vis-a-vis its natural endow
ments is lacking behind, far behind, 
as compared to the developments in 
many other States of this country. 
The State is now under the President’s 
Rule. Now is the opportune time tor 
the Central Government to show
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greater degree of involvement with 
the State's problems and, I hope, there* 
fore, there will be greater apprecia
tion on the part of the Central Gov
ernment on this score

Here I wish to put forth some con
crete suggestions The first major 
step is to increase the industrial
wealth of the State The rich iron
ore resources and ..he agricultural and 
forest resources of Orissa can easily 
sustain a large number of industries 
based on them If that is done it
wdl m due course of time m my
opinion make a maior contribution 
to the State s revenues and income 
If private enterpreneurs are not forth 
coming let th e Central Government 
take the initiative to step up emp oy 
ment-oriented industrial units For 
that the backward areas of the State 
should be properly identified on the 
basis of the natural resources and 
potentialities available m those parts

Also let some appropriate schemes 
be devised to make sure that th^se 
areas become focal points for indus
trial growth Evidently when these 
backward regions of the State are 
suffering from infra-structural defici
encies, 1 strongly suggest that top
most priority m the budget proposals 
for Orissa should be given for provid
ing enough funds for power transport 
facilities and for developed industrial 
plots together with built-m sheds in 
selected localities

Also let there be separate indepen
dent agencies m Onssa to look after 
the promotional aspects of establish
ment of industry This will, 1 arn 
sure, help ithe development of the 
State considerably

All of us know that Onssa is a 
major exporter of iron ore to many 
foreign countries I think it would be 
useful if the very same countries who 
take the iron ore are encouraged to 
invest in projects that will stimulate 
employment as well as exports This 
’Will not ohly provide greater facilities 
lor exploitation erf iron ore but will

also give greater employyment to the 
people which is very important, so 
that people do not have to cry tor 
employment

Onssal has great potentialities also 
for agncultural development But un 
fortunately today the productivity in 
agriculture there is amongst the lowest 
in the country Any development 
oriented budget should contain enough 
provisions for making avaiiab'e to tne 
farmers the vanous-inputs like fcrtili 
sers etc The State Government has a 
special task m this matter It is time 
to consider that w© should have a 
fertiliser unit m the State This is
very essential

Another important thing to do is to 
educate the farmer Let Government 
also initiate to educate and guide the 
farmers of Orissa They should be 
guided in methods of scientific plan 
mng through regional languages This 
is not being done now 1 hop* thfo 
matter will be taken note of

I also find from the budget itself 
that very little provision is made for 
farm credit for agricultural develop 
ment of the State Towards this the 
State will need not only greater finan
cial assistance from the Centre but 
also technical assistance for develop
ment of agriculture, fisheries, ammaJ 
husbandry and the like

Before I conclude, what I want to 
say is that the budget of Orssa shouJd 
have (reflected the (real problems of 
the State and should have provided 
such improved measures as are neces
sary to uplift the conditions of the 
people Whereas I do agree that it is 
a task of a dynamic and forward' 
looking popular government There
fore I have every hope that such a 
government will be installed in the 
State very shortly But in the mean 
time, lies a great responsibility which 
now falls on the Central Government 
to ensure that the forces of develop
ment in the State are brought into 
full play This meant large Central
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[Shri P. Gangadeb]
assistance, and a thorough toning up 
of the State’s bureaucracy and finan
cial rectitude.

With these words, I wish to conclude 
my observations.

MR. SPEAKER: Nobody is getting
up? —All right. Mr. Chavda. Five 
or seven minutes.

sft TO V W 3  facTT) :
snarer tot *f ^  | i

smt-jt 3*rrf *rr Tjft
|......WrrSR- ft  1PTT t  I «ft TO1T t

SHRI K. S. CHAVDA (Patan): Mr. 
Speaker, Sir, if one goes through the 
report of the Governor of Orissa, one 
cannot escape from the conclusion that 
it is nothing but a fraud on demo
cracy, and that democracy is in dan
ger in the hands of the leadership of 
the ruling Congress. (Interruptions) 
Mr. Speaker, Sir, please protect me 
from such interruptions, Decause y°u 
said that I have about seven minutes 
only and if there is interruption it 
should be excluded from my t*me.

MR. SPEAKER: I will deduct* it 
from their time and add it to your 
time, if they go on like that.

SHRI K. S. CHAVDA: Thank you. 
In order to save her party from the 
charge of tarnishing the imgae of the 
country and resorting to dictatorship, 
the Prime Minister has made certain 
allegations on the Opposition while 
speaking in Patiala on the 23rd March, 
that the Opposition parties are tarni
shing the image of our country and 
raising the bogey of “democracy in 
danger." The whole countrv knows* 
who is tarnishing the image of our 
country.

AN HON. MEMBER: The cap has 
fitted on the right head.

SHRI K. S: CHAVDA; Sir, pfeaar 
protect me. The whole country knows, 
who is' tarnishing the im ^e of o u t " 

country. (Interruptions) You should 
tell them not t0 interrupt.

MR. SPEAKER: You ad< Iress Hie*
Chair, please.

SHRI K. S. CHAVDA: I am address
ing you. No democracy can function* 
without an effective Opposition.

The Opposition in this country will- 
play its role effectively whatever tiur 
Prime Minister may have to say. 
According to the Constitution iL is ttour 
responsibility of the Governor as a »  
independent and impartial authority* 
uninfluenced by pariy considerations, 
to report to the President that there 
is failure of constitutional machinery 
in the State. The question is: wax 
there failure of the constitutional 
machinery in the State of Orissa? * 
emphatically say: no. The fact was 
that Shrimati Satpathy was not com
manding majority in the Assembly 
and it was the leader of th.? opposi
tion party who was commanding & 
majority of 78 MLAs in a House oi 
140— 72 belonging to the Pragat* 
Party, two CP(M) and two Jharkhand 
and two independents. They were. 
brought before the Governor in the 
Raj Bhavan for physical verification, 
on the same day when Shrnnati Sat-* 
pathy tendered her resignation. It 
was also proved beyond any shadow 
Of doubt by the bye-election to the- 
Rajya Sabha from Orissa in which* 
the Ruling Congress was defeated b r 
ibe opposition party by 17 votes.

In 1969 it was decided at the Gov
ernors’ Conference that the Governor 
should not take upon himself to waf 
who is in majority and who is in.. a 
minority; he should allow the legis
lative assembly to decide it. Instead 
of doing so, the Governor of Orissa 
took it upon himself to decide the 
issue.

Personally I have a high opinion re
garding Shri Jatti the Governor c* 
Orissa but I must say that he ha*-
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not covered himself with glory by 
submitting this report. Yet I do 
not blame him so much as the Cen
tral Government who have made him 
give this report. The Governor is 
appointed by the President and the 
President acts on the advice of the 
Prime Minister who is the head of the 
Cabinet. Therefore the President, the 
Prime Minister and the Governor are 
involved m this matter. The Governor 
has to act on the advice of tne Cabi
net having a majority in the Assem
bly. When such a majority is not 
available, then he has to explore the 
possibility of getting such a Govern
ment. He should call the leader of 
the opposition to form the Govern
ment and if he accepts to form the 
Government and the Governor has 
doubts whether he commands majori
ty, he should ask the Leader of ths 
Opposition to prove the majority1 in 
the legislature. Orissa bye-election tc 
the Rajya Sabha had supported clear
ly the claim of the leader of the op 
position

Secondly, the Secretary of the 
Legislative Assembly of Orissa had 
testified to the claim of the Opposi
tion Leader that he had not the abso
lute majority in the Legislative 
Assembly; thirdly, the members be
longing to the Opposition party want
ed to call at the Raj Bhavan for phy
sical verification but the Governor 
did not undertake this verification. 
If the Governor did not think it to be 
a correct way of ascertaining the 
strength of the party which the lead
er of the Opposition had, then he 
should have asked him to prove his 
strength m the House. The Governor 
of Orissa dissolved the Legislative As
sembly which was in session because 
the Ruling Party was to go out of 
office and the Opposition Party was 
to assume power. But, the Governor 
of Assam did not dissolve the Mani
pur Legislative Assembly which was 
in session and it is still in session be
cause, there the opposition party—I 
mean Indira Congress—was hoping to 
get the power with the support of the
C.P.I.

Sir, in order to save democracy in 
our country and in order to run a

federal system in our country smoothly 
and well and to maintain the notional 
unity, the Central Government should 
behave as a neutral entity. Ro for 
as, its dealings with the States <uy 
concerned. In this case, tney have 
failed to behave as a neutral entity. 
And as I have earlier said, the report 
of the Governor is a fraud on the de
mocracy.

Therefore, I oppose the Resolution 
moved by Shri K. C. Pant for the ap
proval of the Proclamation in relation 
to the State of Orissa.

MR. SPEAKER: Shri P. Venkata-
subbaiah — Absent.

Shri Amrit Nahate—Absent.

Shri Devendra Satpathy.

13.28 hrs.

TMr. D epu ty -S peaker in the Chair]

SHRI DEVENDRA £ATPATH\ 
(Dhenkanal): Mr. Deputy Speaker,
Sir, I not only support the Resolution 
moved by Shri K C. Pant, the hon. 
Minister but also I say that whatever 
the President has done in regard to 
Orissa is a great service that he has 
rendered to that State.

Orissa, as you know, *ias beoi suf
fering from instability for many many 
years and what the people want is a 
stable Congress Government in har
mony with the Centre. But there is 
a great conspiracy against th? people 
of Orissa and against the Orissa Gov
ernment. As soon as that conspiracy 
was disclosed, my friends m the Op
position started saying that it was a 
rape of democracy or 'nolejtstio-n of 
democracy I do do not know ->vhat 
is all this for. They used such ex
pressions as rape of democracy or 
molestation of it. There is a differ
ent way of saying all this. Heie the 
people who see things from tho legal 
angle do not find the truth Of 
course, legally, also the President is
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[Shri Devendra Satpathy] 
justified in proclaiming President’s 
Rule in Orissa. But I look at it
from a different point of view.

I want to say here that some of our 
friends in the opposition <say some
thing in the House and then talk in 
a different language outside. 1 had 
a talk with some of the friends ir 
the opposition and enquired of them 
whether they want Orissa to be ruled 
by Shri Biju Patnaik and Dr. Hare- 
krushna Mehtab. They said that they 
do not want it, but they are not in a 
position to say so openly. Then I 
asked them “why do you talk such 
things in the House which will give 
the impression to the simple people 
outside that the entire opposition in 
Parliament is behind Shn Biju Pat
naik or Dr. Harekrushna Mehtab? 
Are you prepared to take these people 
in your party?” They said that they 
will not take these people in their 
party but they will have to talk ir 
this vein because that is politics
Then I told them that they would be 
misleading the people because the 
simple people, the masses, who now 
know that this is not the truth, will 
start believing it when they find that 
learned Members of the Opposition in 
Parliament are saying that. They 
had no reply to that

The opposition in Orissa has been a 
combination of people of different 
thinking and their Leader is Shn Biju 
Patnaik. Once he said in the Onssa 
Assembly that Biju Patnaik is Onssa 
and Orissa is Biju Patnaik. 1 have 
been here in Delhi very frequently
since 1962. In those days Orissa was 
not known very much in Delhi. When 
I told some people that I belonged to 
Orissa, they could not understand ii. 
Only when I mentioned Jagannath 
Puri could they follow me. So, all 
along Jagannath Puri was associated 
with Orissa. Now, here comes for
ward a man and says Biju Patnaik is
Orissa and Orissa is Biju Patnaik. 
Look at this pride of this man! He 
wants to rule the State with this 
pride.

MR. DEPUTY-SPEAKER: Why ele
vate him further by spending too 
much time on him? You are doing 
him great service indirectly.

SHRI INDER J. MALHOTRA: 
(Jammu): Better forget him.

SHRI DEVENDRA SATPATHY: 
Though Orissa is inhabited by poor 
people, it is not a poor State; it is en
dowed with much natural resources. 
Only, because of the instability of the 
government, these resources have not 
been exploited to the full and so toe 
people have remained below the po
verty line. We want to assure the 
people a life which is not vulgarly 
rich, but simply rich and beautiful. 
There is a conspiracy going on against 
the State. Material ideals are kept 
before the people of Orissa which they 
are not willing to accept. They live 
in poverty, not in affluence, but they 
know what is truth and what is not 
truth.

I know the position there. I hav*» 
been receiving letters from the peoDle. 
They are very happy. If you go into 
the form of democracy, though I am 
not a legal pundit I can say that de
mocracy is preserved, even though 
some people in the opposition talk 
about rap© of democracy. The peo
ple will never believe the opposition 
when they say that democracy has 
been killed in Orissa. The people 
in Orissa feel happy. They do not 
want to get into this type of politick' 
ing. If we feel that democracy Is £c*r 
the people, it has to be tested by the 
people.

We say that the Supreme Court is 
supreme. But the Supreme Court is 
not supreme. The Supreme a ône is 
supreme. There is something over and 
above that. In Parliament we talk 
of legal matters. It is a small truth, 
a part of the truth, not the whole 
truth; it is the people that matters. 
The people do not want either Shri 
Biju Patnaik or Dr. Harekrushna 
Mahtab to come into power.
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Dr. Mahtab and Shri Patnntk are 
aspiring to rule Orissa. The/ have 
been preparing and teaching the peo
ple for a bloody fight against the 
Centre. I would request the hou
Home Minster to kindly take note of it. 
They are preaching openly for violen
ce. I do not know what type of 
democracy they want and what js 
their interpretation of the Constitu
tion. These people are inciting the 
masses for a show down with the 
Centre. They are also exploiting the
poverty of the people o£ Orissa.
Under these circumstances, I think 
the President has done th© right thing 
by imposing President’s Rule I fully 
support his action and support the 
resolution moved by the hon Home 
Minister.

*RTf* *na$r (^n^rjr) . 
^mrszrsr it o t
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STT* 3T|?T ^  | I
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i

w ^ r T f T  ?r ^  ? m r r  t  f %  ^ v f  
5ft q-̂ riY ^«n% |, ^m qz, ^ttitt, 
1T̂ T45T, ^^*T!5, ^rf? T*TFf?T % «T ^r
^ stt q̂ T |?tt I  i t m?r ift ^  f®  

?r̂ r |*tt i ^  ?rnr vsft f©  ?r|r 
I  I 3T5T snwr r̂?5T— % O T  

’STTf  ̂ I T̂TTT qif^RfT
^ p p t |  \ ^ r  % f̂tnt % *r»% 

grrsrr «Ptt ^  & i 3*ppt w  ^?r 
?sncrar |  i ^  s t r t
O T  f W  t l ^ % « T t f % ? f t » T H m ^  

v : r f f i  Wt 9RT | ^  ^TT
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1 snrt?
incRTT vr g q q nfa y  f%
Jiff *ft «msr*fr njsr ^  ?r in ft <rr̂  i

w  ansre ^  tn fof % 
* 1# ,  % f%TT tsfr v m
*rm  TOT SffcT *FT | I TO 
I  fe  ^ T T  if 5CT5ftH q w ,  frfrSFT, 
S T fw tft rnfk t  farr ms f 5
*r?r*r *fx f^ n  t ,  *f<*rsFT ?h *t 
z t  f t  «BTrf» ssfht fsrq fw s ji  
v rw  s r  3r f t ^  stspt ^  I 1 

fgrcpft iR n fii t o  r i m  *§Nr w  
£  -3 ^ t  wr*r n spr ^  srfHwicr ?fr
9TWI V* ^  3TSTT

r̂??r w r  Tonr ^r%tr 1 to %  3 f t
spT7?3Tt IS T O T O S #  l^TTSnmfk
^  wr %*t 55m  sm?rr ^pt *ff?* f  f r  
* rw r  t t  f t  1

f'*rTFi ?fr7T5Pr r f  srrc w m  
s i f t  1 *tf=t ^?r
t o  *u 1 tnr ?nfr ^  <m f*rr »n  s*r

f̂ T<?5T ofrr ĈTT'T'bt T̂T f^Wf
sr^y t  r̂r 1

t o  wfr HFfWr w&X fVmS far 
^  ^ t t  1 1 ?rnr ft  t  f r  ^star
apt «r??r *rrr # 1 *m ?Rrm & 
Pr t o  irsr TTfiffw *FT r #  
m aifarr t t  t o  ^tkt to t % 1

t o  TT^fr zft r̂rr ^  rqr^ri forr 
^rr ^|| J TO *gT T£T tnr tr ?Tgt
t  sn srmft ^ stft  ̂ tn f c m  t o

^  3ft fT# 1 a’Nr m* qt *rmr Tt 
* n w r  ^ tw r  % srrer stsprT ^ ?r  
W T  *prt® afrr?n ?iV

SHHI CHINTAMANI PANIGRAHl 
^(Bhubaneswar) Mr. Deputy-Speaker, 
Sir, I rise to support the Proclama
tion and the Budget for Onssa The 
present Governor of Orissa has pio-

ved to be one of the ablest adminis
trators. He has directed big efforts 
for accelerating the development of 
Orissa. He is now looking after the 
State with devotion

Sir, recently I came to know that 
even during this short period that he 
is looking after the office there h 
is attending the office at 9 O’clock, 
and coming back at 7 pm He has 
almost finished and cleared up more 
than 1500 files which had been piled 
up He has endeared himself to the 
people of Onssa very much. I appeal 
to all sections of people and all par
ties in Orissa to cooperate fully 
with him because he is Irymg 
to do something for Orissa and is 
giving his best I do not find any 
reason as to whv my hon friendc an 
the Opposition should get angry with 
the Governoi Rather, if I be a 
little humorous, the should be 
obliged and grateful to the Governoi 
that he saved them from getting dis
united so coon and completely 
crumbling down within a short 
p id of time Because he is a de- 
m ’ at perhaps he gave that oppor- 
tui ilv to them not to be dis-umted 
so «.oon Therefore, Sir, he has done 
a gieat service because m a demo- 
ci i' v somebody wants to have Oppo
sition at least for some time and as 
buc.li the Governor has acted very 
wisdj and <aved the Opposition 
and, perhaps, it is for the good of 
democracy Then I want to bring to 
the notice of the hon Minister ',on\ 
of the gieat ills of Onssa which I 
hope, dunng the President’s Rule 
will be seriously attended to

Recently there was a question in 
the Lok Sabha What is the number 
of people unemployed m Orissa? 
The answei given was

"Precise information regarding 
the number of unemployed in 
Onssa is not available However, 
according to the provisional figures 
available relating to December, 
1972, there were 2,42,589 30b seek
ers registered with the Employ
ment Exchanges."
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The number of matriculates who 

remain in the register of Employ
ment Exchanges comes to 51,080 and 
if we add the number of 1973, It 
comes to more than 50,000. It means 
that one lakh matriculates will re
main in the register of the employ
ment exchanges. Therefore, 1 would 
submit that government should for
mulate some special programmes for 
Orissa as they had done for Calcutta 
during the President’s Rule there. It 
is paying in West Bengal. Let the 
President’s Rule have its imprint on 
the minds of the people and Admi
nistration in Orissa so that at least 
whatever decisions were there in the 
last yeaxj, the President’s Rule has 
tried to implement 10 per cent of 
the decisions.

Today, when we are discussing this 
budget a very serious drought has 
affected almost all the western dis
tricts of Onssa, viz., Kalahandi Kora- 
put, Balangir and parts of Sambalpur 
Recently in Maharashtra there was 
drought and there was a great con
troversy about building up of a rail
way line there. The Central Gov
ernment and Railway Ministry are 
kind enough to build up that railway 
1-'* so that hundreds and thousands 
of people m that drought-affected 
area will get jobs. Should I not ask 
the Central Government to imple
ment the Jakhapura-Banaspani rail
way line which is pending and has 
already been cleared by Government 
of India and als0 the Khurda Road- 
Daspulla-Bolagor-Phulbam railway 
line which has been surveyed many 
year ago? This will provide employ
ment to a large number of people in 
the drought-affected areas and will 
also build-up the infra-structure 
which is very much necessary.

Recently there was a question 
about the Jhakhapura-Banaspani 
railway line. The answer given was 
very funny, that is, the MMTC has 
not been able to prepare its papers. 
Can there be such an answer that 
MMTC is not able to prepare its 
papers and, therefore, the sub-com
mittee which was appointed to look

t . *ud00,.<tt7*r74 *4*
into it and give its clearance ** 
being delayed? 43o, I ttqutffet
hon. Minister that both these pro
jects be implemented as early a* 
possible.

Then, Sir, the Orissa government 
had decided to instal one thousand 
lift irrigation points this year. Only 
five hundred have been installed by 
now. Why should I not ask the 
government to expedite so that we 
instal at least tw0 thousand more 
lift irrigation points in 1973-74?

Recently, the Planning Minister had 
said that irrigation is going to get 
top priority. My experience is diffe
rent. Irrigation is getting top prio
rity in Punjab; it is getting top prio
rity m Himachal Pradesh. But the 
Rengali and Bhimkund projects are 
lying before the government and this 
month when I had put a question 
they said: We are told that a Cen
tral Team is proposed to be deputed 
to select a site for Bhimkund either 
at Balijor or Noapada. It is some
thing like asking whether Sita is 
male or female after hearing all the 
chapters of Ramayana. We are told 
Orissa Government had provided 
Rs. 1 crore for Bhimkund in 1972-73 
supplementary budget. I do not find 
it in 1973-74. For Rengali, the re
quirements were estimated at Rs. 4 
crores in 1973-74. We are told that 
site has not been selected for Bhim
kund and for Rengali the technical 
approval of the Planning Commission 
has not yet come. I think this is 
something which is an affront to the 
people oi Orissa and, I hope, the 
Central Government which has vast 
fund of goodwill for us and the 
wishes of the Prime Minister who 
wants to sf*e that development takes 
place in Orissa such schemes like 
Rengali and Bhimkund will get im
mediate clearance from the Centre so 
that work start there as these pro
jects will provide employment to edu
cated engineers and overseers as 
well. About 1400 diploma holders 
and 400 engineers graduates are un
employed there. I hope the Central 
Gobemment will take more interest 
and implement these things.
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1460 1m
Again there was the question of 

Paradeep fertilisers It would have 
provided employment to our people 
It has been lying pending for the last 
three to iour years What has hap
pened to it’  W e a ie  told that a 
ie\ i ed feasibility study is bem c 
u n d u tik en  Wt are told that the 
Per lib ez Corporation is diaw m g up 
a 1 vi^fd /cm lbilily it  port on the 
iertriser piO|r>( t at Pai rdtop It is 
nj, un being d f ’ aycd The Cuttack- 
PUc di  n rail 'ink whirh is going to 
hi romr tl d In 1 )73 wiM be open 
to i 00 1 ii! c 1 y  June Should I 
sul to t)u tov n n m cn t that llity  
d n t 1 1 lie* consti uciion machinery
whi h had been em ployed ior cons- 
ij u tint! C ittack-Paiadeep rail link so 
t ot they c m be engaged m  Jakha 
pur i B napam iailw-a-y line °o that 
thcie r i y not bo an  ̂ letrenchtm cnt 
I  > u j  th iu sm d  persons w ill be rc - 
ticncncd fiom  Cutt lck-Parackop la il-  
link in June 1973 Therefore, I re- 
qutst tins should be expedited

What had happened to Indravati 
projcct I+ is one of the finest hydro
electric projcct and every engmeei 
agreed th it this will give us cheapest 
elcctric power There is power 
famine everywhere and the industrial 
production is pomg down but this 
Indravati pioject is lying with the 
CWPC for the lant fue yeais There
fore I would 1 (quest the hon Minis
ter tint this project ma) also be 
cl< ued

Rocenth v̂ c lnd t i’»cn up the 
sch r̂m of distribution of 1 nd to 
lnnd’iss lit outers The Onss» f,ov 
crnm-Mt distributed 50 000 urfr of 
land to have landless people I he tir 
pot was 2 lakh acrc s May 1 xcquest 
the hon Mmistei Shri Pantu that 
as Onssa was cieated on 1st of Apnl, 
why not these 2 lakh acres be distri- 
ted on 1st of April fco that the 
people ol Orissa feel that during 
President’s Rule the landless people 
are getting land.
4061 LS—9.

Lastly, I refer to the 1,50,000 non
gazetted employees of Orissa govern
ment who are going on mass leave 
from 28th March for four days The 
entire Administration is going to be 
par ilysei Thcie is still time Why 
not ha\t a dialogue with them so 
th it wt avert the crisis Whatever 
dr maids do not involve great hnan- 
c 1 ( vpcndituie, those demands can 
1 ( lo< < d mto W should not re- 
] 1 th mi t ke ^hrch Kciala had
0 utW d

T » w Oii 1 1 ai tif ow ot rung 
cl ■»*i »ddu m tea, v. 1 develop-

1 t 1 h 1 1 qu  tel pcrsi tentiy 
loi nimc 1 joint I -m to Chilka to 
naKt 1 on tie «pot udj •‘ a  t<.Un«. 
un tin \ ivy ticimnp school tlrere I 
i n  li ippy that t c Prim c Minister

d and *he 101111 tc \rr lnd gone 
tin it and 1 am mi -ifei the joint 
visit ihey would have found Chilka 
as thu be'’! place for locating Navy 
Bo  ̂ trainm* choul I hoi*? this 
decision would be finalised soon 
Piih ps this was going to be inau
gurated two-thiee veais ago We 
vw ! It fortunate it in the month of 
Apnl we can lequest the Prime 
Mini tei to go and lay the founda
tion stone of thrs Navy Boys Training 

ool there at Chilka
VUv I request the hon Minister

1o quickly settiiu up the second 
p building -yard at Paradeep This 

1 one o f the post feas ble proje t in 
thf o a te m  co^jst W hv should that 
not be t !ken up9 \one of t! ** m auj- 
ti 11) li enees th t w en A ^ n  to 
Oi 1 » r  mini- t r int etc is 
c m w  up Ou1 dun r l  k  setting 
un th s^a nd 1 ml rtill re -
n nv unht ^ded 15 c o c during 
Mus or tmu " I n  fo t industrial
ly n pi k ull i 11 1 econom ically
trie fo u ii im t  t I In  should pro
ject ts i m » c  in s * way that the 
people o f OrisM feel that dunng the 
President’s Rule with the help and 
assistance of the Cential Government 
they have been able to improve their 
lot and, perhaps, march forward to
wards the path of socialism
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SHRI SHYAM SUNDER MOHA- 
PATRA (Balasore): Mr. Deputy
Speaker, Sir, politics is the last re
sort of scoundrels. Barnard Shaw, 
the great writer, who began his 
career with Beatrice and Sydney 
Webb in the Labour Party often told 
his freinds that he was unfit for 
polities and even he used to tell 
that politics is the last resort of 
scoundrels. It is unfortunate that in 
our country MLAs have behaved in 
such a way that one has to hang his 
head in shame for their conduct. 
Ayaram and Gayaram has become 
the go of the day in the politics of 
India today and the Governor to put 
a stop to it in Orissa very prudently 
implored the President’s Rule to give- 
Orissa a good government—a govern
ment for the greatest good of the 
greatest number of people of the 
State.

Mr. Deputy-Speaker, Sir, Orissa 
during the last 22 years had only 
once a clear majority. That was in 
1961. We had in our Mrs. Satpathy 
government a vast majority of Mem- 
oers who if they had conducted 
themselves properly, behaved pro
perly, would have given the people 
of Onssa a very good government, a 
government for the good of the 
people. If did not happen. Mr. 
Deputy-Speaker, I echo the voice of 
my friend Shri Panigrahi when he 
eulogised the role of the Governor. 
I have my own experience and I 
know that the Governor in a short 
span of only 20 days has disposed of 
1,500 files which our Ministers could 
not do during the nine months be
cause they were pre-occupied abso
lutely with the political ups and 
downs. The Governor has done 
well I have my own experience. I 
como from Balasore. One work ago, 
a particular Marwari gentleman was 
afraid of his life because some boys 
went to him aird threatened him 
saying that they would kill him if he 
did not give them funds. He imme
diately rang up the Governor in mid
night You will be surprised to 
know that within a half an hour, the

entire Governmental machinery was 
geared up. The Governor issued a 
press release. The Superintendent o f 
Police and the Collector were asked 
to see that law and order was main
tained and this is Mr. Jatty’s admi
nistration in Orissa. So, I am all 
praise for him. I wish that he has 
no Adviser,— no ICS or IAS ad
viser—to ask him to do this and do 
that, and I hope our able Home 
Minister who is sitting here will ap
preciate the work that Mr. Jatty has 
done during this Short period.

Mr. Deputy-Speaker, Sir, why the 
Governor wanted that there should 
be a dissolution of the Assembly? 
The Governor was satisfied that there 
was n0 party either the Congress or 
the Opposition which could command 
a majority for a long time because 
the MLAs did not behave properly. 
He has written that “political defec
tion by members of the Legislative 
Assembly in this State from time to 
time either for considerations of 
office or for personal gains has be
come common and has affected the 
political life of the State adversely." 
So, I praise him by saymg that he 
has given an opportunity to the peo
ple to come out openly to the people 
and say, “This is our programme and 
this is our policy.” This has also 
given up the opportunity to go to the 
people and say that we have been 
probably wrong in entertaining the 
defectors to form the Government, 
and we will now go to the people 
with the socialist programme and the 
social 1st obiective on the lines enun
ciated by the hon. Prime Minister of 
the country.

Sir,'mere regional jingoism cannot 
give a good government; mere blar
ing of regional sentiments cannot 
give us a good government. But the 
fact is true that the people of Orissa 
feel very much neglected; they do 
not have a steel plant; they do not 
have railway lines; they do not have 
a ship-building yard at Paradeep; 
they do not have a fertiliser plant.....
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THE MINISTER OF STATE IN 
THE MINISTRY OP HOME AFFAIRS 
(SHRI K. C. PANT): They have a 
steel plant.

SHRI SHYAM SUNDER MOHA- 
PATRA: Second steel plant So,
all these things are very much charg
ing and surcharging their mind and 
the Opposition people are exploiting 
the sentiments.

You are probably aware that there 
is much regional imbalance today. 
We are very happy that Maharashtra 
could get about Rs. 100 crores for 
new railway lines to get the poor 
people employed due to the drought 
conditions. The people of Orissa also 
want that they should have a share, 
quite a large share, to be given to the 
Orissa State and a stable government 
in Orissa.

Sir, it was Dr. Hare Krishna Maha- 
tab who ruled over mmonty govern
ments all the time till 1961. Probably 
that was a constitutional convention 
that a minority government was al
lowed to run the government with 
the support of others. But the cons
titutional conventions have changed. 
As a teacher of political science, I 
believe that when the convention 
changes, the very structure changes. 
Now, the convention is that the Gov
ernor has to be satisfied, he has to 
satisfy himself that this government 
will be a stable government. And 
the Governor of Orissa, Mr. Jatty, 
could not be satisfied because within 
24 hours two persons change their 
sides; two person* came from this 
side to that side and two persons 
wont from this side to that side. It 
was a very horrible situation The 
Governor, when he was going to 
take a momentous decision, -whether 
the decision was good for the people 
or bad for the people certainly could 
not take a risk and he could 
not put himself into a con
troversy. He thought, let both 
the parties, Congress and the 
Opposition, go to the people and give 
their programme to the people and 
fight a mid-term election. I hope 
that the Governor again has to be

appreciated by all and in one voice 
we must say that the people of 
Orissa have for the first time under 
the leadership of our Prime Minister, 
Mrs. Indira Gandhi, have got an 
opportunity to tell the people clearly 
that this is the socialist programme 
we want to give to the people of 
Orissa: no hanky-panky; no enter
taining of the defectors; how very 
important the defectors may be and 
how very important the defector may 
be m his size and his bulk, his in
tellect and prudence, we are not 
going to entertain a defector unless 
he proves his conduct to be politi
cally good, unless he is of our line 
of thinking, the socialist thinking. 
If the Orissa people once come to 
this realisation, ’yes’ this is the party 
which is wanting a mandate from us 
on the basis of that programme’, 
they will certainly return that party 
to power. I have no doubt that the 
Congress which is the largest politi
cal organisation in the country under 
the leadership of Shnmati Indira’s 
Government, will certainly return to 
power.

I would conclude with an appeal to 
the Government. There are certain 
items which they should kindly con
sider during President’s Rule. The 
poor peasants want that the land ceil
ing programme should be settled and 
implemented during President’s Rule. 
We know the vested interests in 
Government will never allow this 
decision to be taken and land ceiling 
to be fixed. There are bureaucrats 
who have been brought under the 
B11  ish tradition. They aie trom the 
vested interests, they are from the 
bouiftoe is class. They will certainly 
not like the land ceiling programme 
to be implemented. So, I want that 
this should be implemented during 
President’s rule under the leadership 
of Mrs. Gandhi’s Government. Let 
the Harijans, tiibaK and peasants 
who have no land get at least some
thing to live on.

In this connection, I would suggest 
that industries should come up irv 
every district. Let us consider th»
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[Shri Shyam Sunder Mohapatra] 
Gandhian way of economics. Gandhiji 
had said that every village should he 
self-sufficient. Why cannot we think 
of making every district self-support
ing? If we set up small industries in 
every district, it will benefit the 
people. The problem in Orissa is 
that of poverty, unemployment and 
frustrate m. That is the real prob
lem.

Shrimati Indira Gaudhi gave a cla
rion call of yaribi hatao. This tou
ched this very point. This was aim
ed ai tackling frustration, unemploy
ment and poverty. Ii under her 
leadership, the Government can take 
up some such economic programme in 
vvery district, the people will cer
tainly feel rejuvenated, their think
ing will change and they will ieel 
that at least during President’s rule 
the Government of India has gone 
this and they can return the Congress 
to power.

PROF. MADHU DANDAVATE 
(Rajapur): At the very outset, let
me express my regret that I was not 
given an opportunity to move an 
alternate motion disapproving the 
Proclamation. It was not done on 
the basis of ar,y rules of conduct of 
the House, but unfortunately I was 
told by the office that this had been 
done on the basis of some old Spea
ker’s ruling that was given in 1956 
or 1957. Anyway, I was denied the 
opportunity of moving it and I take 
this opportunity of this debate to 
express my views.

In introducing the system of Pre
sident’s rule, not merely has harm 
been done to parties, not merely has 
harm been done to the country but 
harm is being done to the institution 
of democracy as a whole. The Pre
sident’s Proclamation regarding 
Orissa raises fundamental issues re
garding the Chief Minister’s conduct 
in a crisis, the Governor's role in a 
democracy and also about the atti
tude of various political parties to
wards the politics of piracy and 
defections.

Here let me b e  v e ry  objective and 
let me candidly admit th^t it not 
merely th e Treasury benches that 
ate in the dock. As far as the issue 
of defection is concerned, it is fat 
wider than just a debate between the 
Treasury Benches and the Opposition 
and we should take this opportunity 
to discuss and debate this issue and 
arrive at &ome solution so that de
mocracy can be defended in the 
future.

As far as defections are Concerned, 
we have very well seen for the last 
few years that it is not only one 
party which is guilty of it. Today we 
find that defections have been the 
root cause ol‘ the tragedy in Orissa. 
When my own party was a part and 
parcel of the SVD Governments in a 
number of States, we also did take 
advantage of defections whenever it 
suited us> but wo shouted against it 
whenever our Ministries were broken 
up by it. So whether it is the Cong- 
icss party or non-Congress parties, 
I am frank to say that none in this 
House can speak with a clean cons
cience that he has always opposed 
the politics of defection. Whenever 
the politics of defection suited us, 
we have accepted it and whenever 
we found that it did not give us 
a premium in politics, wo started 
condemning it. As I said once in 
this very House, very often in 
various States wo find that neither 
the Congress nor the non-Congress 
parties rule but, it is only the defec
tors who conduct the Government.

I think that is the tragedy in 
Orissa. To day we shout so much 
about defections, lut this very Gov
ernment, which lias tendered its re
signation was the creation of the 
defectors. When the prodigals return 
back home, they say that a crisis has 
been created. We must make up our 
mind about, the problem of defec
tions. The Bill that is pending, 
should be introduced as early as 
possible and once for all, all the 
parties in this House should have a
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long range perspective and put an 
end to the politics of elections and 
piracy.

As for the dituat;on in Orissa, the 
hon. Member pointed out that the 
Governor has to be satisfied and the 
Governor was satisfied. I think that 
satisfaction should never be a sub
jective factor. We demand that de
finite norms should; be laid down by 
statutory provision tt at whether a 
particular group, or combination of 
parties is in a minority or majority 
should not be ascertained in the cosy 
Chjumbers of the Governor. But it 
should be decided on the floor of the 
Assembly. Such a healthy conven
tion has to be introduced. The Gov
ernors used their dlscreation in this 
way because of t’ ie manner in which 
they are appointed. My esteemed 
colleague Shri Nath Pai moved a 
non-official Bill regarding the ap
pointment of Governors and he made 
some constructive proposals to the 
effect that the anprintment of Gov
ernors should be ratified by the Par
liament. If that Bill had been 
passed, probably Governors would 
not have used their powers in a dis
criminating manner and they will 
not; use their discreation to the de
triment of democxatic traditions. 
Therefore our attitude to the appoint
ment of Governors has to be chang
ed.

As regards the Chief Minister, the 
Chief Minister h s the right and 
power t0 make recommendations re
garding the dissolution of the Assem
bly and can also suggest that 
the President’s rule should be imposed 
and the Governor may accept or 
reject that advice. But possessing 
power is one thing and using the 
power is another thing. For in
stance Magna Carta the Act of 
Settlement and the Bill of Rights 
are the charters of freedom in 
Britain. In fact they are the 
charters of liberty for Europe. 
Tkese charters of Jifcerty could be 
repealed by th® majority of Parlia
ment in the House of Commons just 
as the Dog Act has been repealed by 
a simple majority in Parliament.

But the British Government, the 
British people, and the British Par
liament are conscious of the fact that 
though they have these powers they 
should not repeal those charters. 
That has been the convention. So, 
theoretically though the Chief Minis
ter has got certain powers to make 
certain types of recommendations, 
they should not be exercised to the 
detriment of democracy.

Let me conclude by saying that 
Orissa is aust one instance. Certain 
circumstances developed in Andhra, 
sometimes back, some situation deve
loped in Bihar and years back a 
certain situation d 'vo’ oped in Kerala 
It is quite likely that a similar situa
tion may also develop in future and 
unless we evolve a consensus in this 
House and ceirain conventions are 
observed and certain statutory provi
sions made such instances will act to 
the detriment of democracy institu
tions. It should not be allowed to 
become a recurrent phenomenon and 
only by rousing the conscience of the 
entire House that such Bills which 
are pendig should be brought before 
the House as early as possible, these 
things can be solved satisfactorily

MR. DEPUTY SPEAKER: Prof. 
Dandavate, you made a grievance 
that your Resolution, or amendment 
disapproving this Resolution, was not 
allowed and, you said that this was 
not allowed, not under the rules, but 
under some ruling from the Chair, 
in the past. May I draw your atten
tion to rule 844(2) which says that: 

“An amendment shall not be 
moved which has merely the effect 
of a negative vote”.
Your amendment would have just 

had the effect of a negative vote. 
Therefore, under this rule, it is not 
permissible. On this we need not 
enter into any argument.

PROF. MADHU DANDAVATE: I
only sought a clarification. I was 
told that this was the convention 
and not a rule.

MR. DEPUTY SPEAKER: It does 
not matter. I have given you the rul
ing from  the rules.
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W f t  WfTT :
sft T n ^ r  

*r f?rr | ^=r «rr #  t o t
f  v ifta  t t w r  srrsr f #  % *r?r 

| f̂ rnr *r *tofr v r  srnr, ftw  
sffr 3Rcrr *rcam? 

T fft 11  5r*r<T 5t 5ft ̂ n^qrfcr s trr-
*?r §*rr ^  *r §?n \ ^

^  TO fpfT «ft rTWf^r $ ? ?  t  
*rr f e r T O  % f a *  tff ^ s r  g f  i 
Srft vm  $r *»rc t o t c  ^r w *
% wtt •jfr ^ rf qfar^r v t  few  *t ^  
T ĉrr jTRrr | m *tws*f sfr̂ T̂ t 
^  *Ffr | 1 t  ^ a r  f  fa 
Tr^qrfcr % ’fr re  ?r «rrjf *pf srrs»ft 
*fte ^rr | % z x  v r & ft  ^ 1
«f̂ T *FT fffT^r JTf |f^^TH T  ̂ TPT S3cfar

forr jtht stpt s m r  ^rnr *r? 
?ft *fa: qTfert *rnj t  i
*?ft ?n:f ft ^  *«r i t  eft

f̂ grr=rv sfte ^  ^r srfsrapn: fr  
5*r cr^  r̂ ^  «rr€f ^r srrctft %<n snr 
*re s w f  srr^Tr 3ft <rrsf «rs®t |, 
src |f | 1 ?ftr ^ r  srnnfr vt
WK T̂ TT fo  s m  ^  JT̂rcT W  ^TT 
rft qrrf spt «Ftf fsrcr sn^ft «rr 
3TTW I W  5*T ^  *PT =fTT* 33% t  
r̂fr5FT«T *rfr ?farr tfr <n£f srrr *ft ^  

8T|W I  ^ t  5t f®  ?TR^ ^ r  tff 
| 53ft T̂T% *fw ^ vPT ^  I  fsnr *FT 
r̂fToTT ^  KtrlT t  f% TOTT TOTH T r̂ft

I  1

»Rraff ^T ^cT f̂ np !w  TOT I
tfrc srrgr tr*rr fa  ^Jrarfft ^  ^  
i|*fr^r| 1 q r ^ tr i ^rcN^fwrft ^  1 
vrft Tm % m  v$ mrr *m m  
*rrf&r %  spfltt f?rmt i »rfr^ 521% 
% ot?tt ?rff $t»rr 1 « n M  
^rrtfr 1 m  m  *r*s* m *  ^

w*vx vftx
1% %mvr tt^t trr*r p t  w r H  tit 

«rH ws%x ^ r  ^  1 

ffffa S rsw s*  tftwsrc^iiff^crTSflr
!TT ?T3P ?T STSTRfW ^5T  ftHT « fk
?r ? r $ r *r *5 £  ^  t a r f  ? r * f t  ^ r r  w
^ r f t « r  ^  q f % » r r  1 < r r s r  w rer 

% mmi n m  m m  & Sft 3m  
? r r ^  # r  >̂rrer ^  ?ru?rr 1 1

^  T^Tt T̂FT | %  %^ W8 ^5T
^ ' r W  %* *x m t o t  , ?rraw r 

wffa ^ rs r*ft  « r f  f t  ?r^f 1 
^ r if t s  f̂Nr fiR K  ^  

wrft jr^-rrft Hftor
tfrr 5rsn?T ^  *r^  ? rn ft % %  
^  fr r  *r>3r 1 eft 5T?
s ftrrrft  f w  ^  f ^ r  s f t r  m*f ft 

^ ft ^ tiflr , 1 » T n r  ^ f t h t  
,s r r f ^ f %  h t s t , f^ r s r T

IT T r fft , =IT5ff * F t  S££T*fl,
rR^n-^r irft^t frr^ft « ft r ^ T T ^ r  
Mi'WFT ^TT I

^  5T^ % W  TftfTT t  xn^qr% 
WFT "TFT WX*t % f?T  ̂ #  tf <«bK 
fTTOT T̂EITs ŝ TT ^ r®f* °f£5 iVTT V 
q-fef̂ fTapT̂ '̂ TT5CTTT ^^nf^R T I

MR. DEPUTY-SPEAKER: Shrimati 
Lakshmikanthamma. Only five minu
tes are allowed.

SHRIMATI T. LAKSHMIKAN
THAMMA (Khammam). Mr. Deputy 
Speaker, Sir, the then Chief Minister 
was more interested in the implemen
tation of the programme and policies 
of our Party and not mindful of the 
Chair, J complement her for that In 
tbe implementation of the promises 
made to the people she was anxious 
to improve the lot of the people of 
Orissa and so, she was more occupied 
with the betterment of the people of 
Orissa. I think that she should be 
congratulated for that even though she 
had lost the chair.
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Shrimati Nandini Satpathy has 
proved that the people of Orissa are 
with her, by winnig the Cuttack bye- 
election. I am not here to say any
thing about Mr. Biju Patnaik I 
would not be doing any service to 
him by mentioning -his name. Every 
one knows his utterances. He thought 
by spending a few crores of rupees, 
he could buy even the Prime Minis
tership of India. But he has miserably 
failed.

President’s rule is nothing new. 
Evenheic, when Mrs Gandhi had a 
maiority, she dissolved the Lok Sabha 
and Rot a massive mandate from the 
peopje because we were not able to 
implement certain progressive policies 
through the then existing Parliament. 
Ju&t as the people of India gave a 
massive mandate to her, I hoDe the 
people of Orissa also will do the same 
thing.

Orissa is a backward State. In our 
country there are many backward re
gions and Orissa is one of them. It 
is most neglected. Let us take account 
of what Shrimati Nandini Satpathy 
•did during the few months of her rule 
and what the others who had been 
in power there for many long years 
had done. Let the people of Orissa 
then decide. They wil] know that the 
leaders earlier had miserably failed 
during the Jong years they were in 
office. The magnitude of the noverty 
and backwardness of Orissa is very 
great The adivasi areas are very 
backward. The House has discussed 
the adivasi problem so many times. 
The chariot of Puri Jagannath is 
famous throughout the country. Once 
this chariot is set in motion, no force- 
reactionary or otherwise—can stop it. 
Any force which tries to stop it will 
be crushed under its wheels This is 
true not only about Orissa but the 
whole country.

Once again I support the promulga
tion of President’s rule, and I request 
the Government to be more liberal 
and generous during the President’s 
rule The Governor is a pious man 
with the good of Orissa at his heart.

Let him implement certain progres
sive reforms during his regime and 
let there be prosperity for the people 
of Orissa

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT): Sir, it is per
haps fitting that this debate should 
have come to an end with a speech 
from a lady member, who was very 
sensitive to the advantages of having 
Lady Chief Ministers in the country. 
I am thankful to various hon mem
bers. who have participated m the 
debate Some have spoken on the 
constitutional issue. Many others 
have spoken about the need for a more 
rapid development of Orissa, for start
ing various projects and expediting the 
various project which have been held 
up. I think the whole House is in 
sympathy with the emphasis which 
they have placed on the development
al aspect. We are all aware of the 
poverty and backwardness of Orissa. 
All I can say is, during Presi
dent’s rule, we shall try our level 
best to hasten the process of develop
ment. This field will be covered by 
my colleague from the Finance Minis
try and I do not want to dwell on it. 
I would only say that hon. members 
who are interested will have an oppor
tunity to raise specific issues in the 
consultative committee that will be 
formed for Orissa. I hope # that that 
committee will be used effectively for 
furthering the development projects 
in that State.

I have to thank members like Shri 
Jagannath Rao who have dealt with 
the constitutional issue already. About 
others, Shri Panigrahi, Shii Gangadeb 
and almost all the other speakers have 
dealt with the developmental aspect. 
So far as Mr. Devendra Satpathy is 
concerned, I think he owes a word 
of thanks to the Governor for personal 
reasons. The Governor has taken a 
step which will probably restore the 
smooth normalcy of his family life.'

I need not really labour on the 
point that the step taken in Orissa was 
perfectly justifiable. I have attempted 
to do so in my opening statement and
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I do not want to labour it now. If 
anybody reads the Governor’s report 
dispassionately, he is bound to be 
affected by the cogency of the argu
ments set out therein. The report is 
very frank. Some members have 
objected to some portions of it. Every 
report can be better written, but the 
point is, it is the substance of the re
port and the logic set out therein that 
we have to consider. From that point 
of view, unless one refuses or is un
willing to see the logic, the logic is 
fairly apparent and is incontrover
tible, if I may say so.

Mr. P. K. Deo is not here. I listened 
to his speech very carefully. He was 
very worked up this time, though 
normally he is not so worked up. Even 
in his state of excitement, he drew 
similes from historical events concern
ing great Kings. He referred to the 
Ides of March and he must have 
thought ftf Caesar. In what context 
he thought of him, I do not know. He 
said, “the only parallel is the disso
lution of long Parliament by Charles 
1  and it cost him his head" I am 
quoting from his speech. Even in this 
debate, he could only give parallels; of 
Caesar and Charles I! I do not think 
any comment is required on it. But 
what surprised me is that the criticis, 
including Prof. Dandavate, who made 
a serious speech concerning, some 
basic issues, totally overlooked the 
crucial nature of the action taken. 
They overlooked the fact that the 
Chief Mmister did give ?ome advice 
and the Governor did not necessarily 
accept it. The Chief Minister recom
mended dissolution of the House and 
she also resigned. The Governor ac
cepted the resignation. But, then, he 
did not straightaway dissolve the 
House. Governor asked her to conti
nue till alternative arrangements 
were made and all of them seemed 
to be proceeding on the assumption 
that Governor had accepted her ad
vice for dissolution o f the Assembly. 
So, this, as I said, has surprised me, 
because it is very plainly set out in 
the Governor's repdrl

So far as this aspect is concerned, 
if one accepts this point, then, I do not 
think that even friends wno are 
opposed, can really have any objection 
to the Chief Minister going and resign
ing and Governor accepting the resig
nation and then, thereafter, Governor 
saying that ‘All-right, I shall explore 
other alternative possibilities o f for
mation of a Government; you continue 
os caretaker Government in the mean
time.’ I think there ran be no 
objection. Nobody has said, that hav
ing said that, the Governor did not 
meet Mr. Biju Patnaik or did not 
take into account the fact that Mr. 
Binju Patnaik was claiming that he 
could form a Ministry. Governor did 
not do that. Governor did meet him 
and did take into account what Shri 
Biju Patnaik had to say. So, it is 
not as though the Governor acted 
blindly or without considering all fac
tors in the situation.

If this is basically accepted, then, 
the constitutional property of the 
Governor’s action cannot be question
ed. Now., some do question tne point 
raised by the Governor that tha Minis
try should be stable. He has said it 
in his report and some Members said 
‘why should he have gone ii.to the 
question of stability’. Now, I need 
not argue the point that a stable 
Government is a necessity in any 
healthy politics. Quite apart from 
■that, I would refer Members to an 
earlier year, 1967-68. When Presi
dent’s Rule was imposed in Rajas
than There was a debate in this 
House and the then Home Minister 
referred this constitutional ques
tion to a number of constitu
tional experts, as to what principle 
should be followed in settling such 
constitutional issues Replies were 
received from the experts. These rep
lies were placed before leaders of 
political parties in Parliament and 
they were also discussed in two meet
ing* held in February and March, 
1968. One of the points on which 
there was general agreement was this. 
I would like to quote here:

‘"Hie Govemer should invite at 
person who has been found by hinu-
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as a result of his soundings, to be
tne most likely to command a stable
majority---- ”

and I repeat
“a stable majority in the Legisla
t u r e "

Governor is required to look into the 
aspects of stability of the Government. 
This is not something which ho has 
invented. This is someihing which 
has been there all along. This matter 
was raised earlier also.

Now, hon. friends can say and some 
did say ‘why question the stability of 
the Government when the majority 
is clear.’ This is a relevant point and 
I think one should deal with this 
point. Firstly, I would remind the 
House that two MLAs had written to 
the Governor. Copies of these letters 
are there in the papers which have 
been distributed to the Members. 
Two MLAs had written to the Gov
ernor—one of them shortly and one 
of them a little later after Shri Biju 
Patnaik claimed that they were in his 
party-saying that under coercion and 
under intimidation they had joined the 
Pragati Party. But, they wrote to 
the Governor saying that they were 
with Shrimati Nandini Satpathy. Is 
there any doubt that the Governor 
was called upon to consider this fact9 
Could he have ignored this fact that 
two of the MLAs who were earlier 
counted as supporters of the Pragati 
Dal, then came over to th» other side— 
went back to support Shrimati 
Nandini Satpathy, They said they 
were coerced and intimidated and all 
this reduced the 72 claimed by the 
Pragati Dal to 70 in a hou^c of I*0-

This is an incontrovertible fact, I 
wish Shri Dinen Bhattacharyya had 
been here. He also made the point as 
to why the Governor did exclude 
these two persons. I would have asked 
Shri Dinen Bhattacharyya; would he 
have supported the Pragati Dal Gov
ernment? Would he have supported 
the Swatantra Government? He may 
Want to dislodge the Congress Gov*

eminent. But 1 would have liked to 
ask him. Did he want to join hands 
with the Swatantra party in the for
mation of the Government?

SHRI B. N. REDDY (Nirvalguda): 
Only because there was a possibility of 
a certain party coming to power, the 
President’s Rule should be imposed? 
It is a question of democracy___(in
terruption)

SHRI K. C. PANT: Please under
stand my point.. . .

MR. DEPUTY SPEAKER: Mr.
Reddy, you can interpolate you like. 
But your interpolation should not take 
the form of a long speech.

SHRI K. C. PANT: The point is 
very simple. The Governor’s Report 
is there. Shri Reddy or any other 
Member of the C.P.M. even today can 
tell us if they would support a Gov
ernment formed by the Pragati Dal 
under the leadership of Shri Biju Pat
naik. I am prepared to sit down. Let 
him say yes; even now, he can say 
yes. Would he support that Govern
ment? Let the country know. No 
amount of evasion can get round thtf 
central point.

Then, Shri Arjun Sethi referred to 
the quotation given in the Governor’s 
Report. This is a very very signifi
cant quotation. Dr. Mehtab under
lined the urgency of immediately 
forming the Government. This is the 
quotation given in the Governor’s Re
port. It says:

“The greater the delay, the greater
is the chance of losing the present
majority.”

what does that moan? That can only 
mean that Dr. Mehtab knew that if 
there was further delay* there would 
be again defections and whatever 
majority he claimed would not be 
there. Even at that time, 72 had been 
reduced to 70. So, Dr. Mehtab told 
the Governor, “Please hurry up. 
Otherwise, these people will also go.”
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Further, he said:

“If there is delay in taking a deci. 
sion, some Members who have come 
to us may go back. Aya Ram and 
Gaya Ram may take place.”

"This is what Dr. Mehtab has himself 
said. What greater testimony is re
quired to show the instability of the 
situation? What greater testimony is 
required to uphold the Governor’s 
judgment xn this matter?

Dr. Mehtab himself has said these 
things. The hon. friends who have 
been quoting this thing and that 
thing have lost, the significance of 
what Dr. Mehtab has said. In fact, 
after reading Dr. Mchtab’s statement, 
one does not need to look for any 
justification for the Governor’s state
ment. It affords full and ample justi
fication of the Governor’s statement.

Mr. Devendra Satpathy and some 
other Members said that this is not the 
first time it has happened in Orissa. 
In fact, for the last couple of years, 
there has been instability and the 
’Governor’s report has confirmed that. 
In fact, the instability in the political 
life of Orissa is having a deleterious 
and harmful effect on the State and 
that also he has taken into account 
and the fact that the various political 
parties with different ideological 
stances, if you like it or different poli
tical ideologies if you want to be 
more correct, have also to be taken 
into account and nobody has seriously 
sail that the different Parties like the 
CPM and the Swatantra would have 
got together to form a government. 
Nobody has said that

Shri P. K. Deo and Shri Chavda 
referred to the report of the Com
mittee of Governors on the role of 
Governors. Mr. P. K. Deo quoted 
something. As a matter of fact, I 
have heard that quotation from Mr. 
Loknath Mishra in the other House. 
60th o f them have chosen to ignore

the other part of the same report 
which, in my view, is a little more 
relevant to the conditions under which 
Art. 356 can be taken recourse to. 
This report has spelt out that the 
number of occasions on which the 
Governor’s rule has had to be imposed 
is perhaps more than what was con
ceived of while framing the Consti
tution, but, they gave the reasons for 
that. I think the best thing is that I 
quote from the report itself This is 
what they bay:

"The kind oJ political instability 
in some of the States we have wit
nessed and the politics of defection 
which have tarnished the political 
life in hi1? oounciy is not perhaps 
envisaged in any measure at the 
time when the Constituent Assembly 
considered the draft Constitution.’* 
No Governor would, it can be safely 
asserted, want his State come under 
President’s Rule except in circum
stances which leave him with no 
alternative.”

This is the relevant part so far as the 
present situation is concerned. All 
these points they have overlooked.

Then, Shri Dinen Bhattacharyya, 
made an extra-ordinary statement. 
He said: how can the President issue 
this oroclamation before first bringing 
it before the Parliament? I am sur
prised at it. The constitutional re
quirement is when the President is 
satisfied, he is authorised to issue a 
proclamation and, thereafter, we come 
to the House and the House has full 
opportunity to discuss it here. That 
is how we are here now. This is an 
occasion on which we can discuss it.
I do not know how he took the objec
tion that we did not come to 'he 
House oarMer. There is no provision 
in the Constitution which requires us 
to do that. The House will have an 
opportunity in future also in matters 
which concern Orissa to go into va
rious aspec's because the Central Gov
ernment is answerable to the Parlia
ment in these matters. There was 
some objection that this w ai not «
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■democratic course of action which the 
President has adopted or the Central 
■Government or the government there.
It depends upon how unusual is the 
situation, but in view of the past re
cord of instability and defections for 
the last couple of years and in view 
'Of the very precarious position which 
prevailed as given out very clearly in 
l^r. Mehtab’s statement, I think the 
right course will certainly be to go 
back to the electorate and how can 
any suggestion of this kind that the 
■situation should be resolved by going 
back to the electorate be called 
undemocratic? This, I just do not 
•unders'i and.

Somebody said—I think it was Mr. 
Dinen Bhattacharyya—why the Gov
ernment did agree to such a course? 
If the Governor suspended the Assem
bly thereby giving a chance to the 
various Parties to do some horse- 
trading. I think the House would 
have taken objection to that. That I 
can understand. But I cannot under
stand how any advice given by the 
•Governor that the House be dissolved 
straightaway not giving any chance 
for horse-trading and all Parties 
should go back to the people and then 
come back and form a government in 
•a democratic manner, how can it be 
called undemocratic?

I do not know why some other 
parties should fight shy of this oppor
tunity to approach the people. We, 
in the congress party never fight shy 
o f it and we welcome this opportunity 
and I am sure the people of Orhsa 
will justify the stand that we have 
taken.

SHRI K. S. CIIAVDA: When the 
popular Government will be restored?

SHRI K. C. PANT. After the elec
tions, naturally.............

SHRI K. S. CHAVDA: When? Will 
it be before monsoon?

SHRI K. C. PANT: 1 do not know. 
There may be a problem there, be
cause the census report has come in

and the Constitution requires that 
there should be delimitation of cons
tituencies. So, this aspect may come 
into the situation. We have not yet 
consulted the Election Commission and 
I do not want to comment on this 
aspect.

Then, there were references made 
about norms and guidelines for Gov
ernors. Prof. Dandavate used the word 
•norm’ and some other hon. Members 
Ubed the word ‘guide ine’ in the exer
cise of Governor’s powers. This was 
a maticr which was under discussion 
in the House earlier also. The crux 
ot the matter is this. Every situation 
which the Governor has to face has 
■'ome novi>i feature about 1 .. It is very 
difficult to anticipate u situation tnat 
may arise in the future. Therefore, 
even though there may be some simi
larity because of the novel feature, 
it is very difficult to prescribe any 
guideline. In the course of the func
tioning of the democratic system as 
such and in view of the Centre-State 
relations which are involved, the best 
policy is really for concrete answers 
to emerge for concrete situations, gra
dually evolving into a consensus in 
the practical working of the democra
tic system. I think that is the best 
way we can arrive at a consensus and 
then this could form a sort of suitable 
convention for the future. But to put 
certain things in the form of guide
lines, into a sort of straight jacket, 
will not be quite in keeping wiih the 
situation because different situations 
may arise in future.

Mr. P. K. Deo referred to the case 
of Punjab. I do not want to go into 
that. Governor had dissolved the 
Assembly. The House will remember 
that it was we who would have bene
fited. We would have formed the Gov
ernment. But the Governor thought 
otherwise. We did not refuse to sup
port the Governor’s action. We brought 
it up before Parliament. We supported 
the Governor’s action and in this case 
we are doing likewise whether it is 
to our advantage or to our disadvant
age. We do come to Parliament and we
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place before Parliament all the rele
vant facts. He said that the Congress 
President Dr. Shankar Dayal Sharma 
had suported the case of Orissa but 
not Punjab. That proves my point. 
Even though Congress President may 
or may not agree, the Central Gov
ernment takes a constitutional view 
of the matter. I am very glad that 
he mentioned it.

Prof. Dandavate referred to pre
valence of defections and he asked us 
to bring forward this Bill. I need not 
go into the history of it because the 
House is aware of it. Hon. Members 
opposite are particularly aware of our 
efforts at a consensus in regard to 
this Bill.

Earlier some proposals were put up. 
There was disagreement at a meeting 
which was attended by Opposition 
leaders. Then various Chief Ministers 
were consulted. I am glad to say we 
have more or less finalised the Bill. 
It has to go to the Cabinet and it has 
to be approved. We are very anxious 
that we should bring it forward as 
early as possible.

SHRI D. K. PANDA (Bhanjanagar): 
Will it be introduced in this session 
or not?

SHRI K. C. PANT: I would certain
ly like to.

I do not think I need say any more. 
With these words, I seek the approval 
of the House for the Proclamation 
issued by the President on 3 March,
1973 under art. 358 of the Constitution 
in relation to the State of Orissa.

SHRI D. K. PANDA: The entire 
political atmosphere in the State is 
corrupted because of some corrupt 
practices by the ex-Chief Ministers. 
So I want to know whether the sug
gestion I have made to set up four or 
five Commissions, one against the 
kendu lead shady deal, under the 
Commissions of Inquiry Act will be 
accepted.

SHRI K. C. PANT: My colleague 
has yet to speak.

THE MINISTER OF STATE IN THE. 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): I join my collegue 
in thanking the hon. members who- 
have participated in the debate. After 
he has replied to the rrajor part of 
the debate conccrmng the validity of 
the Proclamation, my task has become 
much simpler because I have only to 
deal with the financial points raised.

Before I go into the specific points 
raised by hon. members and the 
budget, I would like to congratulate 
the former popular Ministry of Orissa 
on preparing this budget under condi
tions of serious restraint of resources. 
as well as flood and drought condi
tions and also the serious threats that 
were there to the stability of the State 
Government. It is in these conditions 
that budget has been framed.

PROF. MADHU DANDAVATE: 
Homage to the Ministry.

SHRI K. R. GANESH: It is also 
necessary to highlight and analyse the 
situation that was there since the 
Orissa Ministry was formed. My 
senior colleague has answered all the 
constitutional points raised regarding 
the validity of the Proclamation, tak
ing over the administration of State 
and functions of the Government.

It is known now that the Orissa 
Government tried to implement some 
of the pledges which this party has 
given to the people. It will be neces
sary to refer to the question of land 
reforms, the question' of take-over o f 
the kendu leaf, the major centre of 
corruption in Orissa politics, and also 
the decision of the then Orissa Gov
ernment to set up inquiry commis
sions and also go into certain charges 
that certain Commissions had looked 
into under the aegis of the former 
Government.

It was in this background that the 
stability of the Orissa Government 
was threatened. I think many hon.
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members have already congratulated 
the former Chief Minister on taking 
the only step that vas left for her, 
that is, to submit her resignation and 
advise the Governor to dissolve the 
Assembly so that a fresh mandate 
could be secured.

A situation had been reached in 
'Orissa after certain democratic and 
progicssive steps had been taken 
whtvein it be came necessary that a 
fresh mandate of the people Bhould 
be taken. This is the background I 
wish to place bttoie the House.
15.00 hrs.

Tho House is ilso aware, and the 
country is also aware, that the 
Cuttack election became the battle
ground of the new torces that are 
today &eem to be forming about which 
the Prime Minister has been warning 
the countiy. Because m that small 
town of Orissa, all the forces of per
sonal and groups who were against the 
progressive policies that the Prime 
Minister has been trying to pursue, 
were ganged together and a bitter con
frontation took placc resulting in the 
deiCcU of those loices. But because 
those forces did not believe in the 
democratic verdict of the people of 
Cuttack, they tried their best to see 
that the Orissa Government was 
weakened and ciforts were made to 
see that instability w^s introduced in 
Orissa, and Cuttack was a warning 
signal which we see.

The country is avvaie of the fact 
that the prisons who were busy m the 
Cuttack elections «re now trying to 
form a gjander r>Jiance with the ob
ject of defeat Us. the very purpose and 
policy. You may feel that my men
tioning these things has 110 relevance 
to the budget, but yet, sometimes 
things which have no relevance to 
the budget have also got to be put 
across, because the country has to 
know under what circumstances this 
House has been asked to vote the 
budget.

PROF. MADHU DANDAVATE; To 
put the record straight, I may tell the 
House that as far as the CPM and the

socialist party are concerned, the Polit
buro and the National Convention 
have declared that “we are not a part 
of the Grand alliance/*

SHRI K. R. GANESH: That is a 
very welcome statement that the hon. 
Member has made, but m the context 
of the day-today ]>ohtical problems 
ih^t come up, we have to wait and 
st e how it works ot t 1 ecause we have 
>o<.n these thmps

A f.ir c.s iht* budget is concerned, 
foi 3073-74 the revenue receipts have 
been placed at Rs 173.79 crores and 
fLiS is dn nnpijvf mont of Rs. 4.90 
cioks over the jt.iscd  estimate of 
1972-73 With ht expenditure of 
Rs 208 79 cioies, due to various fac
tors like drought rcuef as well as 
the additional deafness allowance 
given to the Ons-*a employees, there 
is an estimated dcflcit of Rs. 31 erores 
and on the capital sd t  with the re
ceipts ol Rs. IJti 4r/ cioies, and the 
disbursement of Rs 94.50 crores, there 
is a surplus o± IK 28.97 crores. But 
taking the budget as a whole there 
will be small deficit of Rs. 2 03 crores, 
a part of which is likely to be met 
by the State's share of the additional 
rebouices which the Certral Govern
ment have undertaken to raise.

Then, as I said in lry statement, the 
Slate of Orissa will have to make 
efforts to see that the collection of 
arrears is realised so that this budget
ary gap is filled.

Many hon Mtmbeis, particularly, 
Shri Panigrahi has raised the question 
of the under-dovtlopmont ot Orissa 
and many othot hon Members have 
ref ex rod to tlu ti'bal situation in 
Orissa nnd the reed fm a very mas
sive effort f'»i emg that the tribal 
people aio put on iheir feet. Shri 
Panigrahi ha 3 1 u\ ->t 1 the various ques
tions which the people of Orissa had 
been raising from time to time, whe
ther it is a question of the second 
steel plant or the shipyard at Para- 
deep port or the fertiliser plant At 
Paradeep or various other things. The 
House has certainly noted them, and
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I think the Government will in the
five year Plans see to it that these 
matters which are already before the 
Government will receive due consider
ation. What he has raised, in essence, 
reflects the urges of the people of 
Orissa and it is an under-developed 
State. It will be wrong to call it a 
backward State. It 3*5 an under-deve
loped Slate with a large tribal popu
lation.

I think it will be necessary to have 
a very massive effort for the develop
ment of an under-developed State like 
Orissa. In this connection I may 
mention that Central Assistance to 
Orissa during the years of the Fourth 
Plan had been increasing from year to 
year; from Rs. 27.94 crores in 1969-70 
to 29.02 crores in 1970-71 'jnd Rs. 32 
crores in 1971-72, Rs. 33.55 crores in
1972-73 and Rs. 37.03 crores in 1973- 
74. A total of Rs. 159.54 crores had 
been allotted to the State of Orissj.

In the same way special accommo
dation given to Orissa to cover the gap 
in non-plan account had also been in
creasing almost every year. It was 
Rs. 28.78 crores in 1969-70, Rs. 26.38 
in 1970-71, Rs. 20.21 crores in 1971-72 
but Rs. 38.80 ciores in 1972-73.

In the same way according to the 
recommendations of various Finance 
Commissions the devolution of the 
share of Orissa from various taxes and 
grants-in-aid has also been increas
ing.

SHRI CHINTAMANI PANIGRAHI: 
The non-plan as .-.tance is more than 
th<» Plan assistance. In view of the 
obiocl poverty there, why not the Cen
tral Government increase plan assist
ance to Orissa?

SHRI K. R. GANESH: It will re
quire consideration. At the time of 
the First Finance Commission, it was 
Rs. 19.69 crores; the second Finance 
Commission Rs. 47.25 crores; Third 
Finance Commission Rs. 101.02 crores; 
Fourth Finance Commission Rs. 140.21 
crores and the Fifth Finance Commis
sion Rs. 182.70 crores. I do not mean

massive programme for raising the* 
level of the tribal and other people of' 
Orissa, its industrial requirements 
have all been met. My object is that, 
within the constraints of resource® 
available at the Centre, an effort has. 
been made to meet the requirements 
of Orissa to the extent possible.

SHRI D. K. PANDA: Because you 
are giving an assurance for a massive- 
programme...........

SHRI K. R. GANESH: I am not
giving an assurance; please do not 
treat everything as an assurance; 
otherwise it is difficult for the Minis
ter to talk and one tends to become 
technical.

SHRI D. K. PANDA: You have-
said about the uplift of Adivasis and 
other things. It is an agricultural 
State and therefore in the massive 
programme the first priority should 
he given to agriculture. What are you 
going to do about irrigation?

SHRI K. R. GANESH: Many hon.
Members expressed their views on the 
problems of the tribals. In 1973-74 
from the State sector Rs. 1.30 crores 
and from the Central sector Rs. 1.M 
crorep had been provided. It was im
portant to remember that out of the 
provision that was there during 1972- 
73 a tribal development agency had 
been started.

About agriculture, as indicated in 
my stal ement, this year Rs. 28.56 
croios constituting 44 per cent of the 
total financial outlay has been allotted 
for irrigation and power.

SHRT D- K. PANDA: The hon. Min
ister just now said that this provision 
is only foi maintenance. It is not clear 
from that whether this is allotted for 
irrigation also. Everyone of the hoy1* 
Members had raised this point as it is 
not clear. What I want to impress 
upon the hon. Minister is this. There 
ate so many projects on hand the ap
proval for which also has been given. 
After that, whether the money has 
been allotted for working out these 
programmes or not is my specific ques
tion.
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Members have raised a point about 
the inadequacy of the provisions 
made In the budget I am trying to 
convey that out of the total allotment 
that has been made for the State Plan, 
about Rs 28 56 crores, 44 per cent 
has been allotted for irrigation and 
power Not that, I am say mg that 
more than this need not be allowed 
Under the conditions with which the 
Orissa Government has passed, this 
is what they could do as far as irri
gation works are concerned

In the same way, about 19 per ce*it 
has been allotted for agriculture and 
about 20 pei cent had been allotted 
for sociO services There are one 
or two more points which I Tvant to 
touch upon The hon members from 
the D M K Groups had sought a cia 
rification about the provision made 
with regard to privy purses m the 
budget It is clear fiom the budget 
itself that out of the grant ot Orissa 
the provision ot Rs 2 00 c ore* refer 
red to by the hon Member 1 elates to 
the pavment to the dependents and 
other relations and sen ants and not 
to the payment of privy purses This 
amount is borne by the State Gove
rnment and h sail continues to be 
borne by them even alter the abolition 
of the Privy Purses This is a com
mitted expenditure which the Or ssa 
Government had to incur

Apart from the provision unde- 
agriculture education and social ser
vices as also minor irrigation there 
has been a provision of Rs 21 80 crores 
out of which Rs 18 56 crores is under 
revenue account while the oahnce of 
Rs 3 22 crores is under capital ac
count under the Central Sector Plan 
It has been designed for emploment 
programme for relieving unemploy
ment among the small and marginal 
farmers, agricultural labourers a? 
well as the educated unemployed 
These ar« real needs of the people
S L * rom tekin* them out of 
towr state of underdevelopment and

to put them on the road to develop
ment and prosperity As has been 
stated, the Prime Minister is aware
oil that, the Planning Commission 1S 
aware of this And these points 
have been taken into consideration 
while preparing the Fifth Five Plan*

I hope that in spite of the machin
ations of those forces which want to 
keep this country backward, the peo
ple of Orissa, when the time comes, 
will vote for the Government for sta
bility as also vote for the Govern
ment and tor the progressive policies 
which the Prime Minister has been, 
pursuing

With these words I commend the 
budget for the acceptance of the 
House

SHRI D K PANDA What about 
the Land Reforms Bill*

SHRI K C PANT Let me reply 
The procedure is that after the im
position of the Presidents Rule the 
Bill is referred to the Consultative 
Committee where it is discussed and 
thereafter it comes up before the 
House and then it becomes an Act

MR DEPUTY-SPEAKER You will 
be in the Consultative Committee 
No more speeches please Now I shall 
pul the Statutory Resolution moved 
by Sari K C Pant to the vo<e

The Question is

That this House approves the 
Proclamation issued bv the President 
on the 3rd Maicli 1073 under 
article 356 of the Constitution m 
relation to thi S*ale of Orissa”

The n ition nits adopted

MR DEPUTY-SPFAKE5R The ques
tion is —

“That the respective sums not ex
ceeding the amounts shown in the*
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third column <tf the Order Paper 
be granted to the President on ac
count, out of the Consolidated Fund 
of the State of Orissa, to defray the 
charges which will come in course of 
payment during the year ending the 
31st day of March, 1974, in respect 
of the heads of demands entered in 
the second column thereof—

Demands Nos. 1 to 4, 4A 5, 6, 6A,
7 to 11, 11 A, 12 to 17. 17A, 18 to 24. 
24A, 25 to 39, 4i to 43, 43A 44 to 58 
and 60 to 62.”

The motion was adopted.

IThe motions for Demands for 
Grants (on Account), which were ad
opted by th<> Lok Sabha, are repro
duced below.— Ed.l

D emand  No. 1 Elections and othlk 
EXPKNnrnjRr relating to the Home 

D epartment.

“That a sum not exceeding Rs.
43.14.000 be granted to the Presi
dent on account, out of the Conso
lidated Fund of the State of Orissa, 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1974, in respect of ‘Elections 
and other expenditure relating to 
the Home Department’.”

D emand  No. 2. Jails

“That a sum not exceeding Rs-
33.99.000 be granted to the President 
on account, out of the Consolidated 
Fund of the State of Ori^a, to de* 
iray the charges which will come 
m course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Jails’.”

Demand No. 3. P olice

"That a sum not exceeding Rs.
3.25.79.000 be granted to the Presi" 
dent on account, out of the Conso

lid ate Fund of the State of Orrisa,

to defray the charge* which wi# 
come in course of payment during 
the year ending the 31st day df 
March, 1974, in respect of ‘Police’.'’

Demand No. 4. Expenditure relating
to the P lanning and Coordination De

partment.

“That a sum not exceeding Rs.
16.77.000 be granted to the Presi
dent on account, out of the Conso
lidated FuQd of the State of Orissa, 
to defray the charges which will 
come in course of payment during 
the year ending the Cist dny o ’ 
March. 1974, m rosp^t of ‘Expendi
ture relating to the Planning and 
Coordination Department’.”

Demand No 4A. Expr nsjituRf rklating 
TO THE RURAL DEVCLOl’MiKX D f- 
PAJtTMLNT,

"That a sum not exceeding Rs.
2.17.30.000 be granted to the Presi
dent on account, out of the Consoli
dated Fund of the State of Orissa, 
to defray thp charges which will 
com*4 in course of payment during 
the year ending the 31st day of 
March, 1974, in respect of ‘Expen
diture relating to the Rural Deve
lopment Department’.”

D e m a n d  No. 5. C o m m u n it y  D evelop 
m e n t  P rotects , ttc .
“That a sum not exceeding Rs.

4.52.76.000 be granted to the Presi
dent on account, out of the Consoli
dated Fund of the State of Orissa, 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1974, m respect of ‘Commu
nity Development Projects, etc’ .’*

D emand No . 6. Expenditure relating 
to the Political and Services 
D epartment.

“That a sum not exceeding Rs.
17.4.9.000 be granted to the Presi
dent on. account, out of the Consoli
dated Fund of the State of Orrisa, 
to defray the charges which will 
come in course of payment during the
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year ending the 31st day of March, 
1974, in respect of ‘Expenditure re
lating to the Political and Services
Department’.”

Demand No 6A Expenditure relating 
to the Political and Services 
(R, V, D.) Department.

“That a sum not exceeding Rs
64.000 be granted to the President 
on account, out of the Consolidated 
Fund of the State of Orissa, to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March,
1974 in respect of ‘Expenditure re
lating to the Political and Services 
(R V D ) Department’ ”

Demand No 7 Culturai A ffairs

That a sum not exceeding Rs 
9,20 000 be granted to the President 
on account out of the Consolidated 
Fund of the State of Orissa, to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day ot March, 
1974t m respect of ‘Cultural Aaffirs’ ”

Demand  No . 8 Stam ps

That a sum not exceeding Rs
3.27.000 be granted to the President 
on account, out of the Consolidated 
Fund of the State of Onssa, to 
defray the charges which will come 
in course oi payment during the 
year ending the 31st day of March, 
1974, m respect of ‘Stamps’ ”

Demand No 9 Ministers Civil Secre
tariat AND OTHER EXPENDITURE 
RELATING TO THE FINANCE DEPART
MENT
‘ That a sum not exceeding Rs

1.05.21.000 be granted to the Presi
dent on account out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will tome 
m course of payment during the 
year ending the 31st day of March,
1974, in respect of ‘Ministers Civil 
Secretariat and other expenditure 

velatmg to the Finance Depart
ment'-”

4061 LS—10.

Demand No 10 Pensions

“That a sum not exceeding Rs.
70.70.000 be garnted to the Presi
dent on account, out of the Consoli
dated Fund of the State of Orissa, 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March 1974, m respect of ‘Pensions' ”

Dfmand No 11 Expenditure relating 
to the Education Department.

That a sum not exceeding Rs
11 22,30,000 be granted to the Pre
sident on account out of the Con
solidated Fund of the State of 
Onssa to defray the charges which 
will come m tourse of payment dur 
mg the year ending the 31st day 
of March, 1974( m respect of ‘Ex
penditure relating to the Education 
Department’ ”

Demand No 11A Text Book Press

‘ That a sum not exceeding Rs
13.12.000 be granted to the Prest 
dent on account,, out of the Consoli
dated Fund of the State of Onssa, 
to defray the charges which will 
come m course of payment during 
the year ending the 31st day of 
March, 1974, in respect of Text 
Book Press’ ”

Demand No 12 Taxation

“That a sum not exceeding Rs 
39 22,000 be granted to the Prcsi 
dent on account, out of the Conso
lidated Fund of the State of Oriss-a 
to defray the charges which will 
come m course of payment during 
the year ending the 31st day of 
March, 1974 in respect of ‘Taxa
tion’ *

Demand No 13 Land Revenue

“That a sum not exceeding Rs
2,49,42,000 be granted to the Presi
dent on account out of the Consoli
dated Fund of the State of Oriss'i 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1974, m respect of ‘Land 
Revenue'.”
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Demand No . 14. Excise

“That a sum not exceeding Rs.
18.69.000 be granted to the Presi
dent on acount, out of the Consoli
dated Fund of the State of Orissa, 
to defray the charges which will 
eome in course of payment during 
the year ending the 31st day of 
March, 3974, an respect of ‘Excise*.*’

Demand No. 15. Registration

“That a sum not exceeding Rs.
9.65.000 be granted to the Presi
dent on account, out of the Consoli
dated Fund of the State of Orissa, 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1974, in respect of ‘Regis
tration’.”

Demand No . 16. D istrict A dminxstrat
TXON AND OTHER EXPENDITURE RE
LATING TO THE REVENUE DEPART
MENT.
“That a sum not exceeding Rs.

1.34.28.000 be granted to the Presi
dent on account, out of the Consoli
dated Fund of the State of Orissa, 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1974, in respect of ‘District 
Administration and other expendi
ture relating to the Revenue De
partment’.”

Demand No 17. Explnditurf re la t in g
TO THE INDUSTRILS DEPARTMENT.
“That a sum not exceeding Rs.

1.20.87.000 be granted to the Pre
sident on account, out ot the Conso
lidated Fund of the State of Orissa, 
to defray the charges which will 
come in course of payment durin" 
the year ending the 31st day of 
March, 3974, In respect of ‘Expen
diture relating to the Industries De
partment'.”

Demand No. 17A. Mines
“That a sum not exceeding Rs.

16.28.000 be granted to the Presl 
dent on account, out of the Consoli
dated Fund of the State of Orissa.

to defray the charges which will 
come in course of payment during 
the year ending the 31st dsky of 
March, 1974, in respect erf ‘Mines’.”

Demand No. 18. Cxvst. and Sessions 
Courts and other expenditure 
relating to the Law Depart
ment.

“That a sum not exceeding 
Rs. 25,86,000 be granted to the Presi
dent on account, out of the Consoli
dated Fund of the State of Orissa, 
to defray the charges which will 
come m course of payment during 
the year ending the 31st day of 
March, 1974, in respect of ‘Civil and 
Sessions Courts and other expendi
ture relating to the Law Depart
ment’.”

Demand No. 19. Government Press 
and other expenditure relating 
to the Commerce Department.

“That a sum not exceeding 
Rs. 47,75,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of Match, 1974, in respect of ‘Gov
ernment Press and other expendi
ture relating to the Commerce De
partment’."

Demand No. 20. Labour, Employment 
and Housing.

“That a sum not exceeding 
Us. 31,22,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course o l - payment 
during the yca~ priding the 31st day 
of March, 1974, m respect of ‘la 
bour, Employment arfft Housing*.14

Demand No. 21. Tribal and Rural 
Welfare.

“That a sum not exceeding 
RS. 1,91,78,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of
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Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 3lst day 
of March, 1974, in respect of "Tribal 
«nd Rural Welfare* ”

Demand No 22 Medical and other
FXPENDITURE RELATING TO THE
Health and Family Planning
Department

* That a sum not exceeding
Rs 2 77 67 000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Onsba to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, m respect of 'Medi
cal and other expenditure relating 
to the Health and Family Planning 
Department ’

Demand No 23 Public Health

That a sum not exceeding
Rs 2 49 29 000 be granted to the 
Pi evident on account out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come m course of payment 
during the year ending the 31st day 
of March 1974 in respect of Public 
Health’ ”

Demand No 24 Irrigation

That a sum not exceeding
Rs 5 01 65,000 be granted to the
President on account out of the 
Consolidated Fund of the State of 
Orissa to defray the charges wh>ch 
will come m course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Irri
gation* ”

Demand No 24A Lift Irrigation

“That a sum of exceeding
R® 36,26,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Onssa, to defray (he charges which 
will come in course of payment 
during the year ending the 31st day 
o f March, 1974, in respect of ‘Lift 
Irrigation’.**

Demand No 25 Public Works

“That a sum not exceeding
Rs 5,07 92,000 be granted to the 
President on account out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year endmg the 31st way 
of March, 1974, m respect of Public 
Works’ ”

Demand No 26 State Legislature

That a sum not exceeding
Rs 7 20 000 be granted to the
President on account out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
wiil tome m course of payment 
during the Year ending the 31st day 
of March 1974 in respect of ‘State 
Legislature ”

Demand No 27 Public Works Com
mon Establishment

That a sum not exceeding
Rs 1 19 51000 be granted to the 
President on acconut out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March 1974 respect of ‘Public 
Works Common Establishment ’

Demand No 28 Electricity Schemes

That a «*um not exceeding 
Rs 68 31,000 be granted to the 
President on acconut out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974 m respect of "Elec
tricity Schemes’ ”

Demand No 29 Taxes on Vehicles

“That a sum not exceeding 
Rs 9,57,000 be granted to the 
President on account out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
w ill come in course of payment
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during the year ending the 31st day 
of March, 1974, in respect oi “Taxes 
on Vehicles’ .”

Demand No. 30. Transport Schemes.

“That a sum not exceeding
Rs. 1,42,19,000 be granted to the
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment
during the year ending the 31st day
Of March, 1'974, in respect of 'Trans
port Schemes’.”

D emand No . 31. Forest.

“That a sum not exceeding
Rs. 2,12,19,000 be granted to the
President on account, out of the
Consolidated Fund of the State of 
Orissa, to defray the charges which 
•will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Forest'”

Demand No. 32. Fisheries.

“That a sum not exceeding;
Rs. 43,76,000 be granted to the
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Fish
eries’.”

D emand No. 33. Co-operation and
M arketing.

“That a sum not exceeding
iRs. 65,42,000 be granted to the
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Co-operation and Marketing

Demand No. 34. Expenditure relating 
to the Urban Development De
partment.

“That a sum aot exceeding
Hs. 2,21,56,000 be granted to the

President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
‘Expenditure relating to the Urban 
Development Department’.”

Demand No. 35. Animal Husbandry.

“That a sum not exceeding
Rs. 7,17,44,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, m ’respect of
‘Animal Husbandry’.”

Demand No. 36 Public Relations and
Tourism.

“That a sum not exceeding
Rs. 17,23,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will (‘ome m course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Public Relations and Tourism’ ’

Demand No. 37. Agriculture,

“That a sum not exceeding 
Rs. 3,06,02,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come m course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Agriculture’ .”

Demand No. 38. Supply Department.

“That a sum not exceeding 
Rs. 28,54,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come m course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Supply Department’.*'
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D e k m t s  N o . 39. P o r t s .

“That a sum not exceeding 
Rs. 1,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 3}st day 
of March. 1974, in respect of 
‘Ports’.*’

Demand No. 41. Loans t o  L ocal 
Funds. G overnm ent Servants 
etc.

“That a sum not exceeding
Rs. 41,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray" the charges which 
will come in course of payment 
during the year ending the 3lst day 
of March, 1974, in respect of
‘Loans to Local Funds, Government 
Servants etc.’.”

Demand No. 42. Compensation fob
ABOLITION OP ZAMINDARI SYSTEM, 
ETC.

“That , a sum not exceeding
Rs. 28,08,000 be granted to the
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Com
pensation of abolition of Zamindari 
System, etc.'.”

Demand No. 43. Multipurpose River, 
Irrigation and Electricity 
Schemes.

“That a sum not exceeding 
Rs. 10,33,71,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
Will come in the course of payment 
during the year ending the 31st day 
of March, 1974* in respect of 
‘Multipurpose River, Irrigation and 
Electricity Schemes’ .”

Ojcmand No. 43A. Capital Expendi
ture relating to Lift Irriga
tion.

“That a sum not exceeding
Rs. 16,33,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of
Orissa, to defray the charges which 
will comg *n course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Capital Expenditure relating to Lift 
Irrigation’.”

Demand No. 44. Agricultural Im
provement and Research.

“That a sum not exceeding
Rs. 1,58,95,000 be granted to the 
President on account, out of the 
Orissa, to defray the charges which 
Consolidated Fund of the State of 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Agricultural Improvement and 
Research’.”

Demand No. 45. Government Trading 
Schemes.

“That a sum not exceeding
Rs. 2,33,33,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Government Trading Schemes’ ”

Demand No. 46. Road and WatiSr 
Transport Schemes.

“That a sum not exceeding
Rs. 10,23,000 be granted to the 
President on account, out of the 
Consolidated Fund o£,. the State of 
Orissa, to defray the charges which 
will come in course of payment

. during the year ending the 31st day 
o f March, 1974, in respect of
‘Road and Water Transport 
Schemes’.”
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D e m a n d  No. 47. Capital Expenditure 
relating  to  Public Health a»d 
Urban Development department,

“That a sum not exceeding 
Rs. 80,92,000 be granted to the 
President on account* out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
‘Capital Expenditure relating to 
Public Health and Urban Develop
ment Department’.”

Demand N o. 48. Capital Outlay on 
Industrial Development.

“That a sum not exceeding 
Rs. 44,52,000 be granted to the
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
‘Capital Outlay on Industrial Deve
lopment’.”

Demand No. 49. Hirakud Dam  P ro
ject.

“That a sum not , exceeding 
Rs. 2,00,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, m respect of 
‘Hirakud Dam Project’.”

Demand No. 50 Capital Outlay on 
Ports.

“That a sum not exceeding 
Rs. 10,67,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31 st day 
of March, 1974, in respect of 
‘Capital Outlay on Ports’ ”

Demand No. 51. Capital Expenditure 
relating to Labour, Employment 
and Housing Department,

“That a sum not exceeding
Rs. 27,00,000 be granted to the
President on account, out of the
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Capital Expenditure relating to 
Labour, Employment and Housing 
Department’.”

Demand No. 52. Capital Expenditure 
relating to the Education De
partment.

“That a sum not exceeding
Rs. 16,61,000 be granted to the
President on account, out of the
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come m course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Capital Expenditure relating to the 
Education Department’.”

Demand No. 53. Capital Expenditure
RELATING TO HOME DEPARTMENT.

“That a sum not exceeding 
Rs. 1,66,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Capital Expenditure relating to 
Home Department’."

Demahd No. 54. Capital Outlay on 
Forests.

“That a sum not exceeding
Rs. 3,31,63,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of
Orissa, to defray the charges which 
will come in course of payment 
during the year ending, the 31st day 
of March, 1974, in re je c t  of
‘Capital Outlay on Forests’/ ’
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Demand No. 86. Share Capital CONTRI
BUTION AND LOANS TO COOPERATIVE
Organisations.

“That a sum not exceeding 
Rs. 89,13.000 be granted to the
President on account, out of the
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Share Capital contribution an«i 
loans to Cooperative Organisa
tions’.”

D emand No. 50. Capital Expenditure
RELATING TO RURAL DEVELOPMENT
Department.

''That a sum not exceeding
Rs. 99,80,000 be granted to the
President on account, out of the
Orissa, to defray the charges which 
Consolidated Fund of the State of 
will come m course of payment 
during the year ending the 31st day 
of March. 1974, in respect of
‘Capital Expenditure relating to
Rural Development Department’.'’

Demand No. 57. Capital Expenmturf
RELATING TO ANIMAL HUfeB&CJDRY
Department.

“That a sum not exceeding 
iRs. 2,53,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
‘Capital Expenditure relating ro 
Animal Husbandry Department’. ’

Demand No. 58. Capital Expenditure
RELATING TO THE GRAMA PAN
c hay at Department.

“That a slim not exceeding 
fits. 54,000 be granted to the 
President on account, out of the 
Consolidated Fuad of the State of 
Orissa, to defray the charges which 
will come course of payment 
during the year ending the 31st day

of March, 1974, in respect of
‘Capital Expenditure relating to the 
Grama Panchayat Department'.’*

Demand No. 80. Capital Outlay on
Public Works.

“That a sum not exceeding
Rs 2,42,05,000 be granted l> the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come m course of payment 
during the year ending the 31st day 
of March, 1974, in respect of
‘Capital Outlay on Public WorktV’

Demand No. 61. Capital Expenditure 
RELATING TO THE MINING AND GEO

LOGY Department.

“That a sum not exceeding
Rs. 18,33,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
‘Capital Expenditure relating to the 
Mining and Geology Department’.’'

Demand No. 62. Capital Expenditure
RELATING TO TRIBAL AND RURAL
Welfare Department.

“That a sum not exceeding 
Rs. 67,000 be granted to the 
President on account, out of the 
Consolidated Fund of the State of 
Orissa, to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
‘Capital Expenditure relating to Tri
bal and Rural Welfare Depart
ment’.”

MR. DEPUTY-SPEAKER: The
question is:

‘That the respective Supplemen
tary sums not exceeding the amounts 
shown in the third column of the 
Order Paper be granted to the
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President out o f the Consolidated 
Fund of the State of Orissa to de
fray the charges which will come 
in course of payment during the 
year ending the 81st day of March, 
1973 in respect of the following de
mands entered in the second column 
thereof—
Demands Nos. 1 to 4, 4A, 5 to 7,
9 to 11, 11A, 13 to 17, 17A, 18 to 24, 
24A, 25 to 35, 37, 38, 41 to 43, 43A, 
44 to 48, 54, 55, 57 and 59 to 62/’

The motion was adopted

[The motions fdr Supplementary De
mands for Grants, which were adopted 
by the Lok Sabha, are reproduced be
low—Ed.]

Demand No. 1. Elections and other 
Expenditure relating to the Home 

Department

“That a Supplementary sum not 
exceeding Rs. 2,92,500 be granted
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 

respect of ‘Elections and other
Expenditure relating to the Home 
Department’.'’

Demand No. 2. Jails

“That a Supplementary sum not 
exceeding Rs. 17,34,200 be granted
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Jails’,"

Demand No. 3. Police

“That a Supplementary sum not 
exceeding Rs. 30,94,900 be granted
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1978, in 

re je c t  of 'Police’ .”

D em and  No . 4 . Expsw d itu r e  relatin g  
to  th e  P l a n n in g  a n d  C o - o r d in a tio n  

D epartm en t

“That a Supplementary sum not 
exceeding Rs. 100 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Expenditure relating to the 
Planning and Co-ordination Depart
ment’ ”

Demand No. 4-A. Expenditure relating 
to the R ural Development Depart

ment

“That a Supplementary sum not
exceeding Rs. 2,11,00,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Expenditure relating to the 
Rural Development Department’ .”

Demand No. 5. Community Develop
ment Projects, etc.

“That a Supplementary sum not
exceeding Rs. 87,59,700 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Community Development 
Projects, etc.’.”

Demand No. 6. Expenditure relating 
to the Political and Services Depart

ment

“That a Supplementary sum not
exceeding Rs. 29,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 81st day of March, 1973, in 
respect ‘Expenditure -relating to the 
Political and Services Department’ .”
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D e m a n d  N o . 7. Cu ltu ral  A ffairs  D emand N o . 13 L and R evenue

“That a Supplementary sum not 
exceeding Rs. 4,00,000 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment during the yeai 
ending the 31st day of March, 1973, in 
respect of ‘Cultural Affairs' ”

D emand No 9 Ministers, Civil Sec
r e t a r i a t  and other Expenditure re
lating to the Finance Department

“That a Supplementary sum not 
exceeding Rs 16,79,800 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Ministers, Civil Secretariat 
and other Expenditure relating to the 
Finance Department’ ”

Demand No 10 Pensions

“That a Supplementary sum not 
exceeding Rs 100 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
1 expect of Pensions’ M

D emand No. 11 Ex / endtture relat
ing to the Education Department

“That a Supplementary sum not 
exceeding Rs 1,02,81,400 be granted 
to the President out of the Consoli
dated Fund of the State of Oriss>a to 
defray the charges which will comc 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Expenditure relating to the 
Education Department’.”
Demand No l l -A  Text Book Press

“That a Supplementary sum not 
exceeding Rs. 6,00,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course o f payment during the year 
ending the 31st day o f March, 1973, m 
respect of "Text Book Press’ ”

“That a Supplementary turn not 
exceeding Rs. 16,400 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
m course of payment during the year 
ending the 31st day of March, 1973, in 
respect of 'Land Revenue’ ”

Demand No. 14 Excise

“That a Supplementary sum not 
exceeding Rs 2,02,300 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973 in 
respect of ‘Excise’ ”

Demand No 15 Registration

“That a Supplementary sum not 
exceeding Rs 37,900 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
m course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Registration’ ”
Demand No 16 District Administra
tion and other Expenditure relating 

to the Revenue Department

“That a Supplementary sum not 
exceeding Rs 2,24,89,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
m course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘District Administration and 
other Expenditure relating to the 
Revenue Department’ ”

Demand No 17 Expenditure relating
to the Industries Department

“That a Supplementary sum not 
exceeding Rs 54,39,700 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, m 
respect of ‘Expenditure relating to the 
Industries Department’.”
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D e m a n d  N o .  17 -A . M xneb

“That a Supplementary sum not 
exceeding Rs, 100 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1075, in 
respect of 'Mines’.”

Demand No. 18. Civil and Sessions 
C ourts and other Expenditure relat

ing to the Law  Department

“That a Supplementary sum not 
exceeding Rs. 1,12,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Civil and Sessions Courts 
and other Expenditure relating to the 
Law Department’ .”

Demand No. 19. G overnment Press 
and other Expenditure relating to 

the Commerce Department

“That a Supplementary sum noi 
exceeding Rs. 65,300 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973 in 
respect of ‘Government Press and 
other Expenditure relating to the 
Commerce Department’.”

Demand No. 20. Labour Employment 
and Housing

“That a Supplementary sum not 
exceeding Rs. 95,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1978 in 
respect of ‘Labour, Employment and 
Housing’ .”

D e m a n d  No. 21. ItaB AL a n d  R u r a l  
W elfar e

"That a S u p p lem en ta ry  sum  n o t
exceeding Rs. 7,05,800 be granted 
to the President out of the Consoli

dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of "Tribal and Rural Welfare'.”

Demand No. 22. Medical and other 
Expenditure relating to the Health 
and Family Planning Department

“That a Supplementary sum not 
exceeding Rs 13,73,800 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the yeai 
ending the 31st day of March, 1973 in 
respect of Medical and other Exoendi- 
ture relating to the Health and Family 
Planning Department'.”

Demand No. 23. Public Health

“That a Supplementary sum not 
exceeding Rs 47,68,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973. in 
respect of ‘Public Health’.”

Demand No. 24. Irrigation

“That a Supplementary sum not 
exceeding Rs. 1,60,10,200 be granted 
to the President out of the Consoli
dated Fund of the State of Oxissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973. in 
respect of ‘Irrigation’.”

Demand No. 24-A. L ift Irrigation

“That a Supplementary sum not 
texceeding Rs. 30,37,200 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the chargjes which will come 
in course of payment during the year 
ending the 31st day of March, 1978 in 
respect of *Lift Irrigation’.”

D em and  N o . 25. P u b lic  W o r k s

“That a Supplementary sum not 
exceedig Rs. 1,24,26,1000 be granted
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to the President out o f the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment during the year 
ending the Slst day of March, 1973, m 
respect of ‘Public Works’.'’

Demand No. 26. State Legislature

“That a Supplementary sum not 
exceeding Rs. 2,00,000 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa ro 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of 'State Legislature’.”

Demand No 27. Public Works, Com 
mon Establishment

“That a Supplementary sum not 
exceeding Rs. 5,50,100 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray thp charges which will come 
in course of payment dunng the venr 
ending the 31st day of March, 1973, in 
respect of ‘Public Works, Common 
Establishment’."

Demand No. 28 Electricity Schemes

“That a Supplementary sum not 
exceeding Rs. 31,79,400 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in coursp of payment during the year 
ending the 31st day of March, 1973, m 
respect of ‘Electricity Schemes’.”

Demand No. 29. Taxes on Vehicles

“That a Supplementary sum not 
exceeding Rs. 16,800 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of Taxes on Vehicles*."

defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1972, in 
respect of ‘Transport Schemes’.”

Demand No. 31. Forest

“That a Supplementary sum not 
exceeding Rs. 52,00,400 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment during the year 
ending the Slst day of March, 1973, 
m respect of ‘Forest’.”

Demand No. 32. Fisheries

“That a Supplementary sum not 
exceeding Rs 300 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment dunng the ye<>r 
ending the 31st day of March, 1973 m 
respect of ‘Fisheries’.”

Demand No 33. Co-operatiom and 
Marketing

“That a Supplementary sum not 
exceeding Rs. 15,71,500 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Co-operation and Market
ing’.”
Demand No. 34. Expenditure relating 
to the Urban Development Depart

ment

“That a Supplementary sum not 
exceeding Rs. 96,08,200 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment dunng the year 
ending the Slst day of March, 1973 in 
respect of ‘Expenditure relating to tbr 
Urban Development Department’.”

D * h « ®  N o . SB. T m k s p o m  --------D m tA m  N a  » •  A K “ “ t  H W m o t k t
( ’That a Supplementary sum not
That a Supplementary sum not exceeding Rs. 3,00,900 be granted

ewwding Rs. 21,19,700 be granted to the President out of the Consoli -
?  out of the Consoli- dated Fund of the State of Orissa to
dated Fund of the State of Orissa to defray the charges which will come
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In course of payment during the year 
ending the Slst day of March, *973, in 
respect of ‘Animal Husbandry*.”

Demand No. 37. A griculture

“That a Supplementary sum not 
exceeding Rs 1,900 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Agriculture’.”

Demand No. 38 Supply Department

“That a Supplementary sum not 
exceeding Rs. 100 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Supply Department’."

Demand No. 41. Loans to L ocal
Funds, Government Servants, etc.

“That a Supplementary sum not 
exceeding Rs 8,13,20,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
•defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Loans to Local Funds, 
Government Servants, etc.’.”

D emand No, 42. Compensation for
ABOLITION OF ZAMINDARI SYSTEM AND
other Expenditure relating to  the 

Revenue Department

“That a Supplementary sum not 
exceeding Rs. 20,00,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Compensation for abolition 
of Zamindari System and other Ex
penditure relating to the Revenue De
partment’ .”

D e m a n d  No. 48. M u lu p q u p o b b  R iver  
I rr ig atio n  a n d  ELncnocrrr s c h e m e s

“That a Supplementary sum not 
exceeding Rs. 1,06,15,500 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973 in 
respect of ‘Multipurpose River, Irriga
tion and Electricity Schemes'.”

Demand No. 43A. Capital Expendi
ture relating to L ift Irrigation

“That a Supplementary sum not 
exceeding Rs. 33,00,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Capital Expenditure relat
ing to Lift Irrigation’.”

D emand No. 44. A gricultural > —
PROVEMENT AND RESEARCH

“That a Supplementary sum not 
exceeding Rs. 2,27,75,300 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, m 
respect of ‘Agricultural Improvement 
and Research’.”

Demand No. 45. Government TaaikNg 
Schemes

“That a Supplementary sum not 
exceeding Rs. 13,00,50,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ‘Govemnur** 7tV*ding 
Schemes’.”

Demand No. 46. Road and Wa*er 
Transport Schemes

"That a Supplementary sum not 
exceeding Rs. 41,600 be granted 
to the President out of the Consoli
dated Fund of the State of Oriss* to
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defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973 in 
respect of ‘Road and Water Transport 
Schemes’ ”

D e m a n d  N o . 47 Ca p it a l  E xp en d itu r e

RELATING TO PUBLIC HEALTH AND URBAN
D e v e lo p m e n t  D e p a r tm e n t

* That a Supplementary sum not 
exceeding Rs 5,57,600 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st dayN of March, 1973, m 
respect of ‘Capital Expenditure relat
ing to Public Health and Urban Deve
lopment Department’ ”

Demand No 48 Capital Outlay on 
Industrial Development

“That a Supplementary sum not 
exceeding Rs 1,00,200 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973 m 
respect of ‘Capital Outlay on Industrial 
Development’ ”

Demand No. 54 Capital Outlay on 
Forests

‘ That a Supplementary sum not 
exceeding Rs 1,88,60,600 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
m course of payment during the year 
ending the 31st day of March, 1973 m 
respect of ‘Capital Outlay on Forests’ ”

Demand No 55 Share Capital Con
tribution and Loans to Co- operative 

Organisations

“That a Supplementary sum not 
exceeding Rs 1,44,50,800 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of fitarch, 1973, hi 
respect of ‘Share Capital Contribution

and Loans to Co-operative Organisa
tions’ ”

Demand No 57 Capital Expenditure 
relaxing to A nimal Husbandry 

Department

“That a Supplementary sum not 
exceeding Rs 1,50,200 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defiay the charges which will come 
m course of payment during the year 
ending the 31st day of March, 1973, m 
respect of ‘Capital Expenditure relat
ing to Ammal Husbandry Depart
ment’ ”

Demand No 59 Capital Expenditure 
relating to Health Department

“That a Supplementary sum not 
exceeding Rs 53,28,000 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment dunng the year 
ending the 31st day of March, 1973, in 
respect of ‘Capital Expenditure relat
ing to Health Department* ”

Demand No. 60 Capital Outlay on 
Public Works

“That a Supplementary sum not 
exceeding Rs 36,96,900 be granted 
to the President out of the Consoli
dated Fund of the State of Onssa to 
defray the charges which will come 
in course of payment dunng the year 
ending the 31st day of March, 1973, in 
respect of ‘Capital Outlay on Public 
Works’ ”

Demand No 61 Capital Expenditure 
relating to the Mining and Geology 

Department

“That a Supplementary sum not 
exceeding Rs 85 42 000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31<?t day of March, 1973 m 
respect of ‘Capital ExjifenditUre relat
ing to the Mining and Geology De
partment* ”
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MR- DEPUTY-SPEAKER: The ques
tion is :
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D e m a n d  No. 62, C a p it a l  E xp en d itu r e  
RELATING TO TRIBAL AND RtJRAL WEL

FARE D e p a r tm e n t

“That a Supplementary sum not 
exceeding Rs. 86,000 be granted 
to the President out of the Consoli
dated Fund of the State of Orissa to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of 'Capital Expenditure relat
ing to Tribal and Rural Welfare De
partment’.”

“That the Bai to provide for the 
withdrawal of csrtain sums from and 
out of the Consolidated Fund of the 
State of Orissa for the services qf 
a part of the financial year 1973-74 
be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now
we will take up clause by clause 
consideration.

15.15 hrs.

ORISSA APPROPRIATION (VOTE 
ON ACCOUNT) BILL*, 1973

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): I beg to move for
leave to intrcduce a Bill to provide for 
the withdraw al of certain sums irom  
and out of the Consolidated Fund of 
the State of Orissa for the services of 
a part of the financial year 1973-74.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill to provide for the with
drawal of certain sums from and 
out of the Consolidated Fund of the 
State of Orissa for the services of 
a part of the financial year 1973-74.”

The motion was adopted.

SHRI K. R. GANESH: I introduce! 
the Bill.

I beg to move**:

“That the Bill to provide for the 
withdrawal o f certain sums from 
and out of the Consolidated Fund 
of the State of Orissa for the ser
vices of a part of the financial year 
1973-74 be taken into consideration.”

The question is:
“That Clauses 2 and 3, the Sche

dule, Clause 1, the Enacting For
mula and the Title stand part of 
the B ill”

The motion was adopted.

CLAUSES 2 AND 3, THE SCHEDULE, 
CLAUSE 1, THE ENACTING FOR

MULA AND THE TITLE WERE 
ADDED TO THE BILL.

SHRI K. R. GANESH: I beg to
move:

“That the Bill be passed.”
MR DEPUTY-SPEAKER: Motion

moved:

‘That the Bill be passed.”

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): From day after to
morrow, the non-gazetted employees 
of Orissa Government, numbering
1,50,000 are going on mass leave for 
4 days and the entire administration 
is going to be paralysed. I request 
the Minister to start a dialogue with 
the employees so that this situation is 
averted.

SHRI K. R. GANESH: The hon.
member has brought it to our notice.

We will look Into it.

•Published in Gazette of India Extraordinary, Part II, Section 2, 
dated 26-3-73,

•flntroduced with the recommenda-tion of the President,
••Moved with the recommendation of the President.


